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'LEGISLATIVE ASSEMBLY.

Blovhn of-
the Chair.

“the

aseuaibly met in the Assembl
Ol’onk Mr. President i

Saturday, 23rd Maroh, 1935.

STATEMENTS LAID ON THE TABLE.
Information promised in reply to starred question No. 147 asked by
Mr. Bham Lal on the 12th February, 1935.

DatapmoaTsp CowprTion oF aAx Op Moamur BuiLbiNg ar Buria I¥ Tem
Aumara Distaior.

(a) snd (b) umu
lsfomﬁm

Chamber of the Council Houss a¢
e Honoursble Sir Abdur Rahim) in

have been made, and it has been reported that the building

srobitectural interest or historioal importance to justify its

promised in
. Pandit Nilakantha
- LocoMOTIVES PURCHASED PROM DrrrErENT COUNTRINS.

with under Act VII of 1804.

to umtarnd guestion No. 37 asked by
as on the 13th February, 1935,

. T g portioulars of Locomotives purchased by Railwaye during 1932.33 o0

1984-35.
Price
No. of por Country
Railways. loco- Types. Jlocomotive of Remarks,
motives | delivered | manufacture,
in India.
Ra,
1932.38.
, Baroda and 1 ZB 53,000 | England,
Central Indis.
15 YB 64,060 | Indin Built at
Ajmer,
Burma . . 3 YC 69,893 | England. -
Eastern Bmf.l 3 ] 18,067 | England,
Madras and Southern 3 YK 42,520 | Crechoslo-
Mahrstta, vakia,
North-Western 2 RB 58,000 | England.
1933-34.
Bomb.y. Baroda and 15 YF 61,851 | India Built ot
India. Ajmer,
lub- and Bouthern [] YK 710,000 | Old engines
Mahratte, taken over
from My.
sore Rail.
way.
1934-85.
., Berods and 15 YF 56,000 | India Built at¢ ¢
Centrel Indis. mﬂf S ol
he imated ~
cost,
2 | Diese! 3,31,000 | England. ¢
North-Western Electric.
3 Zr 46,680 | Germany.
South Indian 3 XD 1,17,000 | England,
(2831) A
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Information promised. in reply to part (a) of starred question No. 634 asked
by Mr. C. N. Muthuranga Mudaliar on the 27th February, 1935.

Excise Dury ox Marcees aAND Matox Facrorizs In Iwpia.

Number of Matoh Factories.
On 315t Morch, 1034. On 31 Jonuery, 1936,
Regu'ar Cottage Regular Cottage
factories. factories. factories. factories.
(e) (i) India 47 140-1¢5 4“ 76
() Madrns . 9 114 4 08

information promised in reply to starred guestion No. 678 asked by
My, Fakir Chand on the 6tk March, 1935.

BuiLoma or Proos Boonpary WaALLS ROUND CERTAIN BuUNGALOWS IN ™
JULLUKDUR CANTONMENT,

(a) The to the fired s in .he affirmative. The reasom is that the existing
) .::""'o ”ynlnulmud wuhthomlttluduyhokod unaightly
and were & bmding for snakes.

(b} 8ome bungslows still have cactus hed ‘but  the bungdaw-omn have
promised to replace thess by puccs walls. o=

(¢) The anawer is in the negative. In fact, section 194(f) of the Cantonmeats Act,

1904, empowers Cantonment Anthorities to issus notices whers considered noenns
to owmn of buildings to erect boundary walls of such material ss may be specifi

(d) ley all Government buildings have pucca wire fencing or pucca walls
around them and the rest will be provided with such fencing or walls shortly.

Information promised in reply to unstarred question No. 136 asked by
Mr. M. Asaf Ali on the 5th March, 1935.

RestricTioNs ox Imnianw Kimna's CommissionEp OrPPICERS SERVING IN
BarucaisTAR ror Coxamwzp Lxave 1 Iwpia.

(a) Farly in 1934 the General Officer Commanding-in-Chief. Westorn Command,
issued instmctione to the effect that the grant of three months leave to King's (Commis-
sioned Indian officers shonld ordinarily be sufficient, bot that ~ach case shonld be
treated on its merits and that there was no reasos to prohibit the gramt of the full
eight months' leave if in the cireumstances it appesred desirable that this amount
should be granted.

The actua) amount of lrave to be granted to any officer, British or Indian, is left
to the discrotinn of the District Commander and is devendent ~n the circumstances
of the case and the exigencies of the nma. 8ince 1933 the Commander, Baluchistan
District. har granted leave to five K. C. Os.. two ex-Tndia for eight nmnln and
these in Tndia. cne for six months, mforfonrmmlh-mdmlorthmmh &Y
Q'Mmthoﬂc«hdmlvjm over two years' service.

mthm for the Armv in India restrict combined leave in India to eight
months, ve ex-India is reatricted o 12 monthe in the first instance, utumbleq)
o a maximom of two years' absence from duty.

(e)mlnnnhmquﬁu framed for Bﬁmm-wvmund
distances from MM“MM&MMAmmhm
resiricted to ocaly two monthe’ leave in the year.

- ~ e



STATBMENTS LAID ON THR TABLE, 2003

" Information promised in reply to part (b) of unstarred guestion No. 143
asked by Mr. Anugrah Narayan Sinka on the 5th March, 1935,

SECRETARIES, JoINT SECRETARIES, ETC., IN THR GovEaNMENT oF IwDIA
. DEpPARTMENTS.
showing the number 43[ Secretaries, Joins Secretaries, Deputy Secretaries, Under
Seoretaries and Assistant Secretaries employed in the Governmens of India Secretarias
on the It January 1921, 1925, 1930 and 1988,

Numexz or
Orricens,

Designation, Year, N Remarks,
O,

Total of
No. |Indians,

(1921 14 Nid. | ®Includes one Financial Adviser,

Military Finance, one President
and two members of the Railway
Board, who have the status of a

Secretary.

192! 14¢ 2¢ | t Includes one Financial Adviser,
Military Finance, one Chief Com.
missioner, one Financial Com.
missioner, and two mombers of the
Railway Boerd, who have the
status of a Secretary,

$ Includes one Financial Adviser,
Military Finance, who has the
status of a Secretary,

19% 17§ 3ii | $Includes one Financial Adviser,
Military Finance, one Chief Com.
missioner, one Financial Com.
missioner and thres members of
the Railway Board and one Vice-
Chairman of the Imperial Counecil
Seerotaries . . [ of Agricultural Ressarch Depart.

ment, who have the status of

Secretary.
fl Includes one member of the Railway
Taporial . Couneil ot ™ Agrioal,
Imperi neil o A .
tural Research Department, who
have the status of a .
193¢ 15¢ 4°* 9 Inocludes one Financial Adviser,
Military Finange, one Chief Com.
missioner, oneé Financiel Com.
misaioner, and one member of the
Railway Board and one Vice.
Chsirman of the Imperial Council
of Agricultural Research Depart.
mant who have the status of o

Secrotery.

*¢Iacludes one Financial Commis.
sioner, Railway Board, and one
Vice-Chairman of the Imperial
Council of icultural Reseerch
“Dopmt have the status

s .

A2
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Year,

Total
No.

. Nuxsea or
Orricns.

No.
of
Indians.

Joint Beoretaries .

[ 1921
1928

1930
L 1938
[ 1921

1928

1930

1935

4°

193

209

-

it
NQg.

® Ineludes two Additienal Finaneial
Advisers, Military Finance, who
bave the status of a Joint Becre-
tary.

1 Adt;itiond Fingncial Adviser, Military
Finanee, who has the status of &
Jeint Booreury.

$ Inciudes four uty Financial Ad-
visers, Military Finance, one Secrs-

Railway Board, who have the status

of a D'gnt Bac
§ Includes uty inancial Ad.
visers, Military Finance, four

Directors and one Becretary, Rail.
way Board, who have the status

tary.
} Includes one uty Financial
Adviser, Military Finance, who has
the status of » Deputy Sccretary.

22

Nil,

()} ]

¥ Includes lour Deputy Financial
Advisers, ilitary Finance, five
Directors nd one Secretary, Rail.
way Board, and one BSecretary,
Imperial Council of Agricultural
Research ent, who have
the status of & Deputy
*¢ Includeq one. Director, Railway
Board. and ome Seoreury tmpon.l
Councd of Agricultural Research
t, who have the status

of a Deputy Becretary.

tf Includes four Deputy Financial
Advisers, Military , five
Directors and one SBecretary, Rail-
way Board, who have the status

whoh.votbomo( o Deputy
Secretary.

flincludes one Joint Secretery,
" Railw Bou\'lwl:ohuﬂnmm

of an Under

#Iacludes seven Directors,
Railway Board, who have the status




STATEMENTS LAID OX THB TABRLE,

Year,

Nuuame or
Orrmcxas.

No.
of
Indians,

Total
No.

G gy o

Under Secretaries |4

Assistant Se.
efetaries,

PR

1928

Jmo

[ 1930

12¢ ot

113 L1

m 13°%*

2714 | 2043

® Inctudes one Deguc Secretary and
five 4 Railway

Board, who hsvo tho statua of an

thU;\ter mury. v Booretary and

cludes one an

three Deput lmceon Railway
. who have \ho M\u of an

Undeor

$ Includes five Deputy Directors,
Railway Board, who have the
status of an Under Socretary.

§ Inclades  four Directors,
Railway Bosrd, who have the statuve
of sn Under Becretary,

I Includes seven Assistant Financial
Advisors, Military Finance, who
have the status of an Assistant
Secretary.

1 Includes five Assistans Financial
Advisers, Mili Finance, and
two Amistant Directors, Railway
Board, who have the status of an
Assistant Secretary,

*? Includes four Aassistant Financial
Advisers, Militery l‘innnn and two
Assistant  Directors, - Railway
Board, who have the stetus of an
Assistant Bectetery.. -

1t Includes six Assistant Financial
Advisers, Military Finance, and one
Assistant Director, Railway
Boud, wbo have the status of an

214§

i Advisers,

1
160 11
i

tant Secrotery.
18 Includes four Amsistant Financial
Military - Finance, snd
one Assistant Director, Railway
Board, who have the status of an
Assistant Secretary,

ﬂu cuftural Reaearch Department,
who have the status of an Assistant

lllne!odu three Assistant Finaneial
Adviesrs, Military Finance, and
one Sm. Council of

_ bnp-thl
wg:h. tlndctuolu A-l:‘n:t“
locutay.
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Information promised in reply to starred question No. 767 asked by '
Mr. Anugrah Narayan Sinka on ths 9th March, 1935.

CLo81NG OoF TEER GaTEs AT LEVEL CROSSINGS NEAR TER PATNA JUNOTION
RaiLway SrartiON,

(a) Inconvenience to road traffic at the level crossings at the Patna Railway Station
is onavoidable at times. In the majority of cases the detentions to road traffic are
caused by in-coming and out-going trains as yard shunting causes the least detention.
Orders are in force to open the gates every ten minutes as far as is possible. The
rupning time for down trains from Dinapore to Patna Junction is 10 and 12 minutes
nlpoctfnly for Mail and Express trains, and from £1 to 256 minutes for Goods trains.
Instructions have been issued that signals for down trains are not to be lowered
earlior than 10 minutes before the train is due. As regards up Mail, Express and
Passeoger trains, the staff have been instructed not o lower signals until five minutes
before trains are to start. For running through uwp Goods trains, the same rule
spplies as for down trains.

(b) See answer to (a).
(o) Yoo

) and (0). The Government of Bihar and Orises informed the t, East Indian

way, in Ooctober lﬂ&thnl.h;didm:wdn either a obri or a sutway
over the level crassing west of the Patna Junction station, which is far the more
imporiant of the two, In these circumstances the railway have no reason for under-
taking the work themselves.

Meformation promised in reply to starred gwestion No. 808 asked by
Mr. Sri Prakasa on the 11th March, 1935.

Ixrorr or WHEAT DiTO0 INDIA.

(¢) Out of 2,068 tone u:"iwbutimporhdiandenthduh‘ﬁo

i

of f
April, 1034 w J , 1038, 350 tons were re-ex heat floar, As
dannbay.m 1,068 P Gty o wln.
sdpped as whest flcur

tons of wheat passed free of duty nothing has

™~

Mnformation promised in reply to parts (c), (d) end (f) of starred guestion
zo. :‘99 esked by Mr. Amarendra Nath Chattopadhyays on the 11th
aroh, 1085.

ALLRGATIONS AGAINST TEs MiILiTaRY v MimnaroRs.

(c) The complainl against Murari Mohan Sasmal for an offsnce under section
Indian Penal Code, was replaced by one for an offence under sectiom 163, Indian Penal
Code, because the punishment which could be imposed under the former section if the
ovidence warraated conviction was considered insdequate.

B

(d) Re was discharged om an i technical legal point that the officer who
onquired ioto his petition and coald not lawf bave acted under sictiom
Criminal Procedure Code, and, therefore, conld not have lawfully administered

the' cath. No compensation was granted.

ok Weh July, 1054, referred to the fact that Murari Moban Sasmal was
prosccuted after & snd finding that the charges he had made were
entirely false. No actioa the Commissioner waa called for.



STATEMENTS I4ID ON TRE TABLE, oS

Information promised in reply ta starred question No. 888 agked by Bir
Mubammad Yakud on the 18tA Merch 1935,

8vucar Facrorms LumLs vo Exciss Doury 1x e RomiLxuxp Divimon.
(o)

L Khandsari
Districs.. suger
works.
3 Bareilly . . . 86
3. Pilibhit . . . 31
4. Bhahjahanpur . 48
5. Bijnor . . 1)
s, . Nd,
147
(8) The factories are assessed in conformity with thelaw in this regard,
District, Mode of assessment.
1. Moradsbad . . After inspection of books ‘and registers,
when made mui'l)‘blo. "
$. Bareilly . . . . 80 per oent. of the assessments wers made

ter i ton ; in the rest nmm
were o to arrive at the actual num
of mea by inspection of wages billw and
3 the maximum production per day.

3, Pilibhit . . . . . Assomsmont made after she accounts, re-
gisters and bahi khasas had been i
and after enquirios regurding engine power,
number and size of centrifugals, number
of mon em hyod.m:ork hour;, daily
avi outturn number of
h.:ln“bcon made. pass

4. Shahjahanpur . . . . After inspection and examination of attend.

: ance registers and other svailablo sources
of information.

6. Bijoor . . « . . Ton factoriss woere summiarily asetesed’ o8
they failed to produce buoks. Assess.
et was Based on reports revceived through
the tahsil stefl but factories were subse.
quently inspectod,

(ez None of the fastories assessed under the Bugar (Excise Duty) Act had previously
been a8 factories under the Indian Factories Aist, oxoept 24 in the Bureilly district,
A careful scrutiny of the books of the factories led to the insvitable conolusion that they
bad employed 20 or more men,

(d) None.

(s) 65 are working and 82 have besn closed.

L

Mr. President (The Honourable 8ir Abdur Rahim): Order, order.
Owing w0 ths adjournwwent 0f the House yesterday, the oonsiderntion of
the Pinanes Bilt and the Supplementary Orants has had to be put off.
The Chsir, therefoks, proposes-—ani ths Chair takes it that the House
will agree—that no questiong should be taken uv today, with the result
that there will be one more hour devoted to the comsideration of the
Finance Bill.
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{Mr. President.]

There is a motion for adjournment in the name of Maulvi Syed Murtuss
Sahib Bahadur, by which he wants to discuss the situation arigsing out
of the demolition of & portion of the Babarthareya mosque near the rail-
way bridge leading to the Delhi Gate by the municipal servants and the
police, but the Honourable Member refused to move this motion on the
21st.  Therefore, that motion lapses. There is another motion for
adjournment, notice of which has been given by Pandit Nilakantha Das,
in connection with the grave situation arising out of the recent decision
of the Colonial Secretary on the representation of the Government of
India regarding the interests of Indians in Zanzibar. But he is not here.

Mr. D. K. Lahiri Ohaudhury (Bengsl: Landholders): He did not know

that there would bs no questions. He is somewhere in this building,
and I am just sending word to him.

Mr. President (The Honourable Sir Abdur Rahim): He knew, at any
rate his Party knew, that the motion for adjournment would be coming

Mr. D, K. Lahiri Ohaudhury: But that it would come at 12. I am just
sending word to him.

M. President (The Honourable 8ir Abdur Rahim): In the meantime.

the Chair has some announcements to mske, and that will give a chance
to the Honourable Member to come in.

ELECTION OF MEMBERS TO THE CENTRAL ADVISORY
COUNCIL FOR RAILWAYS.

Mr. President (The Honourable Sir Abdur Rahim): I have to inform
the Assembly that the following non-official Members have been elected
to the Central Advisory Council for Railways, namely:

(1) Mr. Nabi Baksh Illahi Baksh Bhutto,
(2) Mr. B. B. Varma,

(8) Mr. K. Nageswars Rao,

(4) Mr. H. M. Abdullah,

(3) Mr. Muhammad Nauman, and

(8) Mr. SBuryys Kumar Som.

BLECTION OF MEMBERS TO THBBSTANDING COMMITTER FORBR
ROADS.

Mr. Presidest (The Honourshle Sir Abdur Rabies): 1 have also &
informa the Assembly that the following Members bave been eleeted to the
Standing Committee for Roads for the financial year 1085-86, namely:

(1) Mr. Umar Aly Bhah,
(2) Mr. G. Morgan,
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(8) Mr. Sham Lal,

(4) Mr. Deep Narayan Bingh, "

*(5) Captain Rao Bahadur Chaudhri Lal Chand, and
(6) Mr. Fakir Chand.

ELECTION OF MEMBERS TO THE IMPERIAL COUNCIL OF
AGRICULTURAL RESEARCH AND ITS GOVERNING BODY.

Mr. President (The Honourable Sir Abdur Rahim): I have to inform
the Assembly that upto 12 Noow on Priday, the 15th March, 1985, the
time fixed for receiving nominations for the Imperial Council of Agricul-
tural Research and its Govérning Body, four nominations were received,
out of which two candidates have since withdrawn. As the number of
oandidatés is now equal to tha number of vacancies I declare Maulvi
:I;hammnd Shafi Daudi and Pandit Sri Krishna Dutts Paliwal to be duly

BILL PASSED BY THE COUNCIL OF STATE.

of the Assembly: Sir, in accordance with the provisions of
rule 35 of the Indian Legislative Rules, I lay on the table a Bill further
to amend the Aligarh Muslim University Act, 1920, for a certain purpose,
which was passed by the Counail of State on the 31st March, 1985.

Mr, Bhulsbhai J. Desal (Bombay Northern Division: Non-Muhwm-
madan Rural): As regards the motion for adjournment that stands in the
name of Pandit Nilakantha Das, by reason of undoubtedly an under-
standing on which we were not in law entitled to act, but, in fact, inas-
much as it was understood yesterduy that thcre was some prospect of these
things not beipg moved today to sccommodate s eontinuation of the debate,
will you &mdly allow me to move it at this stage so that it can continue
at 4 o'clock. '

Mr. President (The Honourable 8ir Abdur Rahim): The Chair does not
think that it can be allowed.

Mr. Bhulabhal J. Desal: 1 think the Leader of the House will bear
me out that it is because of that informal understanding that I find the
Honourable gentleman, in whose name the motion stands, just for the
moment, does not happen to be in the House.

The Homourable Sir Nripendra Sircar (Leader of the House): As my
name has been mentioned, T must state that I entirely disagree, becnuse
I had visits from Members of the same Party, and it was at their instance
that questions have not been taken. They bave agreed to close the debate
and support closure at 4 P.M. The Leader of the Oppositiorn as well ns
the representative of that Party wers informed that no questions would be
taken provided the President agreed to it, snd we all knew perfectly well
that no questions would be put, and T would object to anybody else
moving this motion.
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Mr. President (The Honourable Sir Abdur Rahkim): The Chair is not
in a position to uccept the suggestion of the Leader of the Opposition.
As a matter of fact, the Secretary of the Party, Mr. Satyamurti, knew
very well that the Chair was prepared to waive questions today.

The counsideration of the Finance Bill will now be resumed.

THE INDIAN FINANCE BILL—contd.

Dr. Bhagavan Das (Cities of the United Provinces: Non-Muhemmadan
Urban): 8ir, I have been hesitating greatly to take up the time of the
House, for various reasons. Ope of these is that my notions are rather
antiquated. Another is that I um perhaps too anxious to see greater
prospeets of peace, for the mew generatiom, before I pass on to othee
worlde. It is probable, therefore, that what I say may sound foolish
to both sides of the House. But I feel I must mot shirk the duty of
vlacing before the House some ideas which have come into my mind.. Ths-
Christian Scripture?, somewhere, I beliave, advise us to sufter fools
gladly. T will, therefore, beg the Honse #o suffer me gladly while I say
my say.

I will first say something about the principles and the spirit which,
it soems to me, should guide and inspire the Administration, for the
oarrying on of which the Budget and the Finsnos Bill are placed before
us. Then T will make a few concrete proposals for changes in the Bill and
the Budget, in sccordsnce with those prifciples.

Two happenings during the present Session are particularly worthy of
note. One is that the most thoughtful occupants of the Government
Benches have candidly admitted, as has never been done before, that they
are the helpless agents of a vicious system, thay the existing comstitution is
blameworthy. The other is that the occupante of the Opposition Benches
have poured out their hearts, as also has never been done before—hearts
burning with the bitter ience of the manifold sufferings of the peopls,
who are the victims of that vicious system, their perennial starvation,
their pauperisation, their demoralisation, their intoxication with drugs and
drinks, their occasional shootings down; hearts full also with memories of
their own sufferings, inside and outside jeil.

To the cursory view. these two happenings may seem cause for despair.
Yot, it seems to me, they give ground for hope. The recounting of the
consequenoes of the wicious system, face to face, by its victims to its agente,
is much. The public confession, by its agents, that the system is vicious,
is much more. Tt givea ground for hope that the agents may be willing to
listen to suggestions as to how they and the victims can co-operate, to
gradually but surely and steadily, change the vicious into a virtwons system.

My suggestions are thess:

First and foremost, let each side of the House resolve sincerely that it
will see iteself. not only with its own eyes, but with those of the other also;
will see, not only its own merits, but also its demerits, that may be pointed
out by the other, in the spirit of the true and just friends: and that our
discussions here shall tiot be in the nature of attack and defence, but of
serious and earnest consultation for the promotion of the well-being of all
sections of the people.



Becondly, let us recognise that there are no so-called ‘‘prastical”
diffoulties in the way of improving the situation. Tho only difficulties are
spiritual and peychical. If we really want to do it, we can do it. The
very clever statesmen of the very civilised countries of the west find no

prutual difficulties in bringing about world-wars and world-bank-
ruptcies, and in going on organising their mations for a Jet more awful
slaughter and the destruction of civilisation. The ‘practical’ difficulties in
ongan;lm; and planning for peace are surely for smaller. Only the will is

Thirdly, Muaﬂdeulymmgnhothto!thommwou of the
State, functions undisputedly recognised by all the best modern as well as.
amsient politieal thought on the subject, the mimisérant function, sub-
divided into thoss of Education and Employment, is lar more i
than the comstituent function namely, maintenance of law and order, that
is maintensnce of external and internal peacc. Most astonishingly, the
Joint Parliamentary Comuiittee Report. ignores ministran$ function
altoyether and hay not aven mentioned it. revention of diseass by pro-
motion of bealth is better than cure after -revelopmg diseasc, so right
eduecation and employmant of the people are better than penal !eg-inlltm
amd rcpression. Inner impulsion to good is much more eflective thun outer
compulsion against evil. Moral and hzgwme culture iz far better than
pensl codes and many jails und many hospitals. It does all the work of
the latter, in a much happier way, and does much more besides. The
Viceroy said here, the other day, that education was at the root of national
prosperity. Of course, right education was meant; for wrong education is
the root of natiomal calamity.

The duties of & righteous Administration, towards the people are none
other than those of the elders of a family to its younger generation, namely.
to protect from disease and injury, to educate, and to put in the way of
earning a desent living. All other activities and functions of the Btate are
subservient to these. The aacient words are dushta-nigraha or
rakshana, and shishia-anugraha, sub-divided into shikshana and blurana.
Persian, equivalents would be insidad-i-badi and imdad-i-néki. ANl the
eurrent portﬁllm. of the Government of India are essily classifiable under

llmune the promotive function is of greater oonsequence than the
premmtwc therefore, the ancient law-giver of this land, bases civilisation
primarily on the Educator, and only secondarily on the Soldier, and be
makes the Soldier and the Executive subordinate to tie godly man of learn-
ing whe. is the Educator and the Legislator; for otherwise, the Soldier who
should be the Defender, always degenerates intn the Offander, the
(ppressor, and the Slaughterer,

Fourthly, in sccordance, then, with ths best modemn thought and
tendency in State-administration, as well as with the ancient tradition of
the land, let us all resolve to do the most we can, for the right education
and the right employment of the new generation. The Educationsl aad
the Economic Councillors and sdvisers of the Government should form »
Commnttee together with some clected elders of the people, and, in full

lgmpd-batic consultation, draw up comprehensive schemes for such
Education snd Employment. Jqun Russis and Jtaly can give
s meny useful hints in thess matters, for their agricultursl and other
conditions are somewhat similar $0 ours; and the two first-named countries:
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though poles apart in politico-economic principles, have yet both developed:
sdmirable systems of educstion and have abolished unemployment, by all
report.

Fifthly, 1 would suggest that if the Official side of this House sincerely
desires the co-operation of this side, it should always bear in mind that what
have heen called ‘‘the doings and happenings’’ of the last fifteen or sixteen
years, began with the Amritsar Massacre anid the horrors of Martial Law
in the Punjab, and the disregard by the Government of the request of the
Conﬁreu for a very small redreuofthouveryﬂutwmg‘; and that to
further steengthen the Executlive, that is, the Military, the Police, the
Magistraey, instead of strengthening the Fducative and the Eoonomie
Departments and the Legislature, is to try to ocure poison by yet more and
cruder poison, instead of by antidotes. Premote the beneficent activities
of the administration; then the repressive motivities will be . minimised
sutomatically, will be needed less often; crihe will diminish in the public;
orime and corruption in the public servante also of all departments, as testi-
fied by the official Heports of the Police, Jail and Railway Commissions and -
the record und Reports of the Judicial Administration, and the presidential
addresscs at official Police Conferences, will also diminish ; and vast amounts
of publie monies which are now wasted on extra Police and , 1. D. and
Secret Service oxpenses of many sordid kinds, and help to cause deficite in.
Provincial Budgets, as complained by the Provineial Governors themselves, :
would be saved for far better uses.

Sixthly. 1 would pray the Official Members to consider that Economie:
Planning is not wholly impossible or futile, though the Finance Member’
lightly disinissed it as such, the other day. Onme of Britain's favourite
politicians of today, Sir John Simon, after a few hours talk with Signor
Mussolini last yoar, returned to Britain, and went about publicly deelaring:
that the day of muddling along anybow had-gone by, and the day of plan-
uing had come. At least so the dailies reported. And, indeed, as my good
brother, Pandit Govind Ballabbh Pant, pointed ous, tbe British Govern-
ment has been doing quietly: a lot of work latterly in respeot of planned
vocational education and planned economy, even though, it may
be on lines different from those of Communist Russia, and:
somewhat similar to those of Fascist Italy. In respect of
Agriculture, though Britain is a manufacturing country, it is reported to
have established nine agricultural universities, twelve colleges, two’
veterinary colleges, apd numerous farm institutions, to have arranged for
short but complete courses of agricultvral instruction in other educational
institutions, and to be trying hard to develop its agriculture and food-pro-
duction. This is all very sound common senso. even though perhaps
the immediste incentive may be fear of another war and the cutting off of
food-rupplies. Here, in India, agriculture, the staple industry, is becoming
leas and lees productive.

The Home Member did not give the needed answer to my question on
the subject; bus, if I am not mistaken, the total number of persons in
publie service of all sarts is, by the census, something like ten millions &t
prescnt. These have their dependents. The various departments of the
sdministration have their collaternl non-official and occupstions,
alsy, thus the law courts have their lawyers; the Puhlic Works Deps ]
their contractors. And so forth. It may perhaps not be incorrect, there-

fore; to infer. that 30 to 40 millions are dependent on the Government in



THE TNDIAN FINANCE BILL. 2563

direct or indirect ways. 1t may well be said that the Government is plan-
ning for these. In New Delhi, quarters for public servants of all grades,
4rom the Governor General to the chapresis, seem to be provided. All this
is not unlike Socialistic Planning. 1t needs only to be:extended to the re-
maining 280 or 240 millions of so-called British Indis.

The Government do regularly secure the figures for the area cultivated
unnually, the crops produced, slso the other raw materials, as well as the
finished products, the quantities imported and exported. They also kmow
the numbers of the human bodies that have to be fed and clothed. Weo
have only to expand our hearts and our arithmetical ealculations a little,
only to feel as public servants, and not as public masters, only to develo
some public s and self-denial, in order to make equitable—not equ
arrangements for all the 270 millions, as we are doing now for 80 or dg

When thers is abundance of food and clothing, and not tco m
eaters and wearers, budgeting and counting and planning are not .
When things are otherwise, careful planning lmr dividing are neoessary.
All the advaneed countries of .Lthe West are steadily advancing towards
such systematic planning, in lesser or greater imitation of Russis; though
they are also advancing, most unfortunately, towards Armageddon,
hypuotised by. the catchword ‘nationalism’ and driven along by a wverit-
able madness :of lust and hate and greed and pride. Our Central and
Provincial Budgets total, in round figures, about 250 crores of incone, and
s much of expenditure, and they provide for the maintenance, on very
different scales of living, it may be of only 80 to 40 millions, as said
before. Let the figures for the total annual yield of consumable goods
be also taken into account and the budgets so framed bf the professional
cxperts in the service, that what is called ‘a minimum living wage’, i.e.,
the necessaries of life in adequate measure, shall be left to the agricul-
tural and other labourers, who compose the vast bulk of the remaining 280
or 240 millions. Tt is surely very cruel that those who, by very hard
labour, provide others with necessaries, comforts, luxuries, s{:ould them-
selves be left without even necessaries. If the Government see that the
population is growing bevond their power to keep in food and clothing,
even after the best ible utilisation of the cultivable and other areas,
it will become their duty to proclaim the fact, and the duty of all to he.lg
in maintaining a due proportion between the number of mouths to be f
snd the mnﬁabla food-supply. All this is easily possible if only the
Government identify the interests of the public servant with the interests
of the publie, instead of making them antagonistic.

India raised a loan to give away s hundred and fifty crores to Britain
tor the horrible and senseless butchery of the Great War. She has
borrowed about 800 crores and spent them much more usefully on Rail-
wavs. The suggestion of Pandit Govind Ballabh Pant that a hundred
crores should be borrowed and spent on carefully thoughtout, beneficens,
nation-building works, the vield of which would make repayment of the
"~an eagy, is not 80 very visionsry ss the Pinance Member tried to make
it appear. Not attempt to ridicule, but earnest consultation, over these

serious matiers of grave import, is needed.”
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Let us reslise that the unemployment of some 80 millions in the West,
end the far grester, though unoounted, unemployment in India, now
eausing suicides among the educated, and large mortality among the
masses, is the result of the continued misemployment of another 80 mil-
lions, in the shape of standing armies and reserves, in the brutalising work
of preparing to butcher each other and also massacre civilian populations.
1f the vast sumns of money, aggregating perhaps 2,000 millions of pounds
spent annually on these 60 million unemployed and misemployed, wers
spent on right education and right employment, in beneficent, nation-
building, life-supporting, and life-refining works, and the utilisation of
the vast unutilised areas of the continents, the earth, which is now
becoming a hell of evil passions, would come near to becoming a heaven
of friendliness and peace. But the great and wise stateemen go on sayingt
that there are no ‘‘practical’’ difficulties in the way of promoting hell, and
meny in the way of making any approach to heaven. The wish is father
to the thought; the whole of the new literature of psycho-analysis and
psychiatry is only commentary on this ancient proverb. It seems, indeed,
that as the Government here is the helpless agent of the vicious system
evoived by Britain, so have the Government of Britain and all the great
‘Governments of the civilised world, with all their very clever statesmen
and artny-men and science-men, become the mere puppets of a small
international clique of financiers and armament-makers, which has driven
away the God of Love and Mercy, and emthroned in His place the horrible
Mammon of Capitalist Greed, and made the Moloch of Militarist Hate,
his obedient servant. Let us struggle with all our might against the
hypnotising glamour of all such vicious systems, and break the paralysing
spell. Othorwise the ruin of India and Britsin both, and indeed of all
civilised countries, through a worse war, is eertain. How India’s fate
affects the fate of all other countries, T will explain in & moment,

Let us, then, sincerely wish rightly, and let us grasp the fundamental
principles firmly; the right thought of the details will follow of itself, and
all so-called ‘practical’ difficulties will disappear.

Every sensible head of & family suocessfully plans out, periodically,
the {ceding and clothing, the educating, and the protecting from disease
and danger, of his whale family. Why cannot the Legislature and the
Exacutive, in consultation, do the same work for the great family of the
Indian People? But they must talk heart-to-heart, and not fence at arm’s
lnngth, it they are to do so.

The question of Indianisation is often pressed. We, of the Congress,
80 far as I am aware, do not lay 80 much stress oa it. We want human-
jsation, good-man-isation. The colour of the skin i8 of no importance.
The nature of the heart is of very great importance. Mother India has
children of all shades, of all colours, from Scandinavian white to African
dark, from Chinese yellow to American red. And she has kept them all
topether, for thousands of years, in the Joint Family of a8 Social Organ-
iaation which has now, unhappily, become very corrupt. We need,
therefore, not a change of the outer colour in our public servants, but a
change of heart, of spirit, from selfishness to equity, from utter irrespon-
sibility to first responsiveness, and then responsibility, to the elected
elders of the pennle; a change from public-master-ship to genuine publie-
servant-ship. With thet assured, any person, of any colour, with the
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needed intellectual and ethical qualifications, wemid be welcome. W
want t.l:-;m British, but as friends and co-workers and fellow-servanta, mot
a8 masters.

Iudin has not suffered from recialism, or nationalism or aommunalism,
in the modern sense in the past. She has begun to do =0 only receatly.
All sorte of religions and races and so-oslled mainonisies, she has fostered
in all the oemturies. Otherwige these minorities would not be existing
here today. Christians came and settled on the south-westerm cosst in
the very first century after Christ; Arabs did so, before and after the
birth of Islam; Parsis did so; Jews did so. Many tribes from beyond the
Himalayas came into the north, imcluding Soythiana, Huns, Greeks,
Tibetans, Afghans, Mughals; all were assimilated, and more or less loosely
fitted into the Social Organisation, and given places and means of living.
And now the Europeans have come. They too wers welcomed at first.
Thas the Indian people have not been able to ebmorb them, but have
become sglaves to them, is due to special well-known causes. If the Indian
people have begun to suffer now from the evil passions of racialism,
nationalism, and communalism, it is only because of the very evil condi-
tions created by the vicious system. Their own indigenous system, now
greatly corrupted, is a very virtuous system of principles for the Organisa-
tion of the whole Human Race, of all the four main varnas, which word
means colours as well as vocations, with opportunity provided to every
individual for appropriate education and employment.

In the present conditions of executive irresponsibility to the Legisla-
ture, 8 brown bureaucrscy is indeed more harmful than a white one.
The paychological reasons are well-known. It is very painful to me to have
to hurt the feelings of any Government servant. I myself was in salaried
public service, 40 years ago. But plain yet well-intentioned spesking is
sometimes necessary, like bitter yet healthful medicine. Convict warders
in jails are known to be more cruel to convicts, and not more sympathetic,
than the free warders. The worst work of the vicious system is best
done by such. It is part of the very short-sighted policy, of divide and
rule, of that vicious system. Therefore, the only Indianisation that we
want is that the European public servants here should Indianise their
Jiearts; and much more do we want that the Indian public servants should
keep their hearts Indianised, and not make them Anglicised. We see that
the condition of the Indian People in much of Indian India today, is
worse than in British India.

Of the same nature as this matter of racialism and nationalism is that
of communalism. This spirit of communalism is the direct and recent
vroduct of the spirit of deceitful diplomacy and secret machination which
gnimates the vicious system of which the Government here is the helpless,
yot. unfortunately, all too willing, tool. The popular conviction is clear
and decided, that if the Government really and sincerely wished that
thess communasl rivairies and riots should not be, they would not be.

1 do not wish to put the Official Members into a eondition of internsl
conflics, by asking them. But I will beg the elected Members to say,
firstly, if there are anv among them who think that the popular conviction
is not as T have described it, and secondly, if theve are any emong them
who themselves do not hold thsé conviction.

Imﬂwnuﬁy;uqnd&oﬂomo:l{ombcﬁomdﬁramﬁcw
number of copies, from the United Provinces Government, of the Congress
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Committee’s Report on the Cawnpore Riots of 1931, which has been
proscribed, suppressed, and confiscated by the United Provinces Govern-
ment, and distribute them among the Official Members, for perusal and
serious considerstion. 1 would particularly request him to read the Report
himself. He will ind cause there to think that the popular conviction is
not groundless. 1 have personal knowledge of two of the worst riots of
recent times, those of Benares and Cawnpore, in February and Mafch,
1981. They were engineered for a whole year before they ocourred. Things
bave come to such a pass now, that a riot can be started at will by
interested persons, almost as an electric light can be switched on. In
that Report, the Congress Committee have suggested, as the first and
most effective remedy, that, wherever such & riot ocours, the Govvommqnt
should suspend the District Magistrate and the Buperintendent of Police
first, and call on them for explanstion afterwards. 1 believe that the
elected Members ot this Assembly will be ready to guarantee that if tl.:o
Government announces its acceptence of this suggestion, such riots will
never ocour again. 3 e

My very worthy friend, Sir Henry Gidney, the other day, spoke to
the offect that the commuual rivalries and riote made the British Army
and the British Military occupation necessary and desirable. The writers
of the Joint Parliamentary Committee Report refer to them also. I would
ask him and them if these communal rivalries and riots of India are worse
and more disastrous than the political rivalries and riotq, called World-wars
of Kurope, including Britain? Do not these political and racial rivalries
and riota of Europe require, far more, that some disinterested andt penavo-
lent power, like Japan, or now Russia, should hold the balance évenly
between them all?

The compilers of the Joint Parliamentary Coinmittee Report say that
Britain has given unity to India and that this is perhaps her greatest gift.
Among the many grievous and injurious errors which they have committed,
this is one of the worst. When Britain has not been able to preserve its
own unity, in a oouple of islands, totalling u smualler area and a smaller
population than that of one of our provinces, e.g., the United Provinces;
when Ireland has torn itself away from that unity, when Scotland and
Wales also show signs of separativeness, now and again; how is it possible
for Britain to give any real unity to India? For the moment, she has
given deep and widespread psychical and communal disunity to India,
and stopped the process of fusion which was slowly proceeding, by her
vicious system, though I believe that, .mder idence, it will all ulti-
mately work out %o good, by compelling both Hindus and Muslims to
reform their now much deformed religions and seek a higher svnthesis.
In the meaunwhile the diligently cultivated spirit of ‘divide and rule’ has
vecoiled on Britain in the shape of her own internal dissensions and
rupture. The unity that Britain has given to India is the compulsory
and superficial unity of a centralised government,—the umity of a jail.
Buch political unity is very artificial and very fragile. Especially sre
blood-cemented empires short-lived. None seems to have lived for more
than two or three hundred years in past history. The British Empire
was horn in 1877. Within less than half a century, Ireland broke away,
though wiser counsels have enabled Britain to keep it from flying apart
sltogether. The Colonies are, in fact, no longer parts of an Empire but
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of a Federation, a Commonwealth, as is right and proper. Such Federa-
tions, voluntary. co-operative, bemefivent to all members, have every
ehance of long life. Alliance for existence, on honoursble and equal terms
of inter-dependence, is far more helpful to all conserned, than dowina-
tion over anyone by any other and constant struggle for existence. Real
sod long-lasting unity is spiritual and cultural unjty, such us bas held all
the peoples of all the parts of India together, for many thousands of years
now, and gradually transformed new creeds like Christianity and Islam
also into Gnosticism and Tasawwwf, and assimilated them to the Genius
of the People, until the forces uf disruption begun recently their sorry
worrk, like sorme new disease.

Let us all, Hindu, Muslim. and Christisn Members of this Assentbly—
for MIUM!&er practice mdhﬂthe oommumoft);h of e;ch shows much de-
£eo the reaction ego_disryption forces, set
going hm_ponh&awwn iteelf,

. The wise sayings of the scriptures, and of the People, which anbody
-axtermal truths sspertained by the expemience of the ages, tell us that "'as
we sow, even thus muet we resp’’, ‘‘Site oome home to roast’’, ‘‘With
what measure we inete unto others, with that same ashall it be meted
uoto us’’;

"*Miyane-e do tan atash angedfitan

Na danist k-andar miyan sokhtan.”

“Who rﬁmﬂh ﬁmc:hm m&m huljleﬁn nto it himlui(". {o:-
she simple -psyeho reason t who © mdehfant an evi
emotion ?‘Mhnkgr ‘towards strangers, heeomes gradually 3; soaleed
with rtbam.ihtlh cmmodt :l:g hm; them mmm hhu own family.
bye eaad b ot us all ymoapmot “honesty is the
besat polmy”. and ‘‘sruth prevails in the end'’.

Hindus, dividing themselves into thousands of exclusive castes, Muslims
apli themselves into scores of secta, are paying the penalty by being
enslaved. The British, s younger branch of the Aryan Race, preaymably
intended hy Providence to uplift them, have misconceived their mission
and enslaved them. Buat ‘‘though it needs must be that offences come,
woe also unto him through whom they come.' Britain has begun paying
her own penalty, by her internal and external tribulations. BShe would be
saved great danger if she would sincerely help to put India op the way to
substantial self-government, and Iuterdqpanfoncs with Britain on equul
sod honqurable terms. That is what Independence really means. For,
in the strict sense, complete independence is a complete myth. No
nation, the most powerful, is completely independert of ita neighbours,
The ancient language of this land has no word for in-dependenge; it has
many for sclf-dependence and aclf-government,

The Budget and the Finspoe Bill can be so fmmaed apd so worked as
to initiate this beneficemt work, whisch would, without a doubt, prove s
doudle blessing to India end to Britain both.

Th::gu a propheoy, xauied.!- Abe f‘::dhm u{mhw.
forms . : - mx m as wot as diogy,
shall ﬂutémﬁm& l m 8
formned the ceremony in. this mnplloe._-m as ' Doalbi ﬂnnhmm
ss Indraprestha, and suffered dive misfortune, whic edinnurrlhlo

|
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wer and the disruption of the empire after the passing of Yudhishthire.
'The propheoy is not mystical or mysterious. It is plain common sease
and human psychology.

Imperialism, formerly militarist, now capitalist, causes such widespread
misery and such bitter jealousy and hatred, that it must necessarily cause
such internecine wars. '

India bas been the Apple of Discord between the European nations for
some centuries now. British writers have written that the key to the
world-politics of the last two centuries or so is primarily India, and secon-
darily Egypt. It has been said that the recent World-War was fought to
prevent the Berlin-Baghdad Railway from extending to Baluchistan and
Burma. ‘‘World-dominion or downLll" was the slogan of Germany. If
India is helped to substantisl self-government by Britain, she will cease
to be an apple of discord, and will become the grateful friend and firm ally
of Britain, an inseparable member of a British-Indian Commonwealth,
and s very Fountain of Peace for all the world. If this is not done by
Britain, another and worre world-war is bound to come. and before long.
Eumﬂ:m friends have told me that they, or their grown-up sons, may
be whirled away, any day, into the jaws of this advancing Horror.
Uermany'’s decision to rearm seems to have csused worry evervwhere pre-
sumably in the army-circles here also.

I would earnestly entrust both sides of this House to take each other
into confildence, and consult frankly and sincerely over the best way to
avoid this Horror, which threatens to engulf civilisation and mnnim«l
altogether. It is not only an awful shame thas confidential circulars should
pnss between higher and lower public servants, and that there should be
no confldence at all between the official elders and the People's elected
alders, but it is also a terrible danger. Lord Hardinge has said publicly
that India was bled white and denuded of all her troops, in the first
months of the Great War, with the exception of a few regimente—if I
remember rightly, he said only 1,600 fresh recruits from Britain—who were
kept constantly on the move, by rail, to give the people the impression that
there were great numbers of soldiers still in the land. If another world-
war breaks out in Furope, the underworlds could scarcely be prevented
from getting loose in India, with so much resentment against racial humi-
lintlon and serfdom and starvation smouldering alwayvs. Mnhatma
Gandhi's counsels would remain confined t» only his Congress followers.
When a whole people goes mad, fear is not sufficient to check them. We
see communal riots continuing for days and even weeks, next-door to
military cantonmentp in peace-time. But mutual affection and sympathy
and trust, if they are diligently established, would surely prevent the people
from going mad at all.

I would, therefore, pray those who hold the reins of power here, as
agents, to tell all this to tge principals of the vicious system in Britain.
T would aleo tell them, in all humility, that it is because they themselves
commit the great sin of disaffection for, and dislovalty towards. the people
from whom they draw their sustenance
owe inalimable allegiance—it is beca
rest fn the land. I would aleo plead with 1

cursorily observe human pevchology. they would see that what they csll

2
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sedition and disaffection in their penal laws, ocannot be changed into
lJoyalty and affection by bludgeoning and jailing and shooting, but by affec-
tion and sympathy. ve cannot be created by frightfulness. Terrorism
breeds terroriam. Each side counts from the lass wrong, and so the feud
and the vendetta goes on for ever. As the Buddhist Scriptures say:
““Hatred is not cured by hatred, but by love”. If the Government
secures the nesded permission fram ite principals in Britain, and developes
sincere affection for the people, and makes itsclf first genuinely responsive,
and then responsible, to the people elected elders, the people will surely
return that affection a hundred!oltf. and the God within us all will bless it.

Sir, 1 beseach all sections of this House to realise that considerations of
-expadiency and policy and diplomacy really coincide now with considerations
>f spirituality and mortality, of humanitarianism and justios, that, indeed,
*‘honesty is the best policy”. ‘

8ir, I will now pass on, from these general consideratione, to a few
<concrete suggestions, 8s to what changes should ba made iu the Budget
and the Finsnce Bill, and how the Budget should be worked, in order to
start the beneficent work of changing the vicious into a virtuous system.

8ir, we have all solemnly sworn to perform our duty faithfully as legis-
lators. Clearly our one and only duty is to enact good and wise laws, in
gincere mutual consultation, laws which will not harm the just interests of
any one, imside or outside India, and will promote the weliare of all sec-
tions of the public, here in the first place, and of the public servsut, in
the second. I do believe, that every onc here will agres, that the public
servant, in sny and every form of Btate—from the king or president to
the chouki&ar—is the means, and the welfare of the public is the end.
Such is the clear ancient tradition of this land, and also the indubitable
decision of modern political science of all achools of thought. OQur head
.cannot but agree in this, even though our heart may try to dictate another
answer. 1, therefore, say, let us abolish, or at least reduce to the
farthest possible, the duty on salt. The lifs ot the poor in this country is
hard enough. Let us not incur the heinous sin of making it harder. We
have deprived them of bread largely. Let us not take away their salt also.
What deprivation of salt means, can be told by some of my brothers on
this .Iid!:c of the House, who have longer and severer experience of prison
than ve.

T would also suggest, that the revenue from opium be given up,
.and only a very limited cultivation of the drug allowed for strictly medical
purposes. The ancient law-giver pronounces terrible curse upon tha ruler
who derives any revenue from sin-steeped traffic, as a parent might by
deliberately debauching his own progeny, his praja.

The Salt duty is expected to yield 878 lakhs and the oplum, 61 lakhs.
‘How to meke up the deficit?

It seems cruel, and I am exceedingly reluctant, to suggest that the tax
-on incomes between one thousand and two thousand a year, should not be
reduced, ss the Bill proposes to do. But when I have to choose between
reducing such incomes by a few rupees, on the one hand, and reducing
incomes between ten rupees and fifty rupees a year, by s fow annas. on
the other hand—oconseienics compels me to choose the former.

2



4550 LeafsritTTVe Agkidairy. (280 Mamca 1985.

[Dr. Bhagdvan Das.] . .

_The Home Mamn: did not find it convenient to supply me with the
informution. But I have found since. that the Bsnking Enquiry Cdm-
mittee, sppointed by the Government, reported in 1981, that “the total
groes value of the annual agricultural produce would work out to sbout
ﬁ)ﬂ crores, and the average income per head of the agricultural popula-
iop,. . . . .t about Rs. 42 per year’’, or some seven pice per day. I
believe no Member of thi* House has any doubt that 40 to 50 millions out
of this agricultural population are living on, two fo thres pice per head per
day, and sownetimes, in the slack season, cannot get even that. Let us
think what it means to deprive such persqns of a few annas per year, as
compared with depriving those who are getting three to five rupees a day,
of & few rupes per year, especially when the prices or necescaries have s
follen and living has become cheaper in towns,

For these same reasons, I would suggest that the other proposed reduc-
tions in the rites of income-tax or surchargbs be not made, and the salary
cuts be not restored. Inatéad, I would’ suggest that the rates of the
surcharges on incomes sbove a lakh, and of the euts in silaries sbove
twenty thousand a year he raised in a rising gradation.

Every at all public-gpirited businessmgn, and every sincere public
porvant who realises that he should sgrve the public, and should promote-
their huppiness. and contentment first and his own comfort next—every
such person will, I hope, support these suggestions of mine.

The Home Member declined to give the information to the House, but I
have su uently learnt, from a very prominent businescman, that the
highest total amount of income-tax and sufcharge paid in 1984, by s single

erson was 34 lakhs. The total income, on which this tdx was paid, wonld
over 60 lakbs. . The tax in such cases may well be raised by 50 per cent.
The assersee would still have quite enough left, i.s., about ten likhs e
yoar, to live as luxuriously as his heart might deaire. The only joi that
would be denied to him would be the unhealthy and hollow }ay of larger
arithmetical figires on the credit side of Bis aceount-books. T would sdd
the suggestion that the Income-tax Ddpartment should be instruéted not
to be ton inquisitorial and wrrogent and harsh; for, indeed % T becoming:
as unpopular almost as the police. _

As regards the one crore provided for village uplift, I would most
earnestly suggest that the advice of Mahatina Gandhi may be requested
by the Government as to how it shonld be spend. Tt would be a genuine
gesture of friendlinées, would convince the people that the Government
really desires both-sided co-operstion and not only one-sided obedience,
would solve tnuch wounded feeling. and Wwotld al*o enmire the really useful
expenditure of the money.

As regards the abalition of the export duty on skins, I am not & buttiness-
man. but my feeling is that it will hurt the small leather industries of the
country greatly, aud I would propose, therefore, that the duty be nob

A the expenditure on the Army, disproportionately immense a8
it is.qi:ﬁwmqf pr:“v:g:lﬁo mﬁ; it seams, fo :I‘J’;ﬂ'“‘ﬁh me,

t be utterty fu in cage of apother world-war, as proved, t
the experience of the last. u,muﬁhm,mtz



out, the other day, the ever greater dangers which & more and more ambi-
tious ocapitalisv imperialism, trying to expand ite territories and protec-
tovatos tnd aphered of lflbenics ever mofs ‘and thofe, - ipevitably incurs.
Dr. ikh ‘and Dr. Khare hgve mentioned other and excesdingly relev.
an} consideraiops, “aa frgards frontler defence’aind injernal psace. To
jugtify the expendityre on the An‘nz‘.’ron the ground of defence of Indis
mﬂ,mw is, undér present conditionsy, .whgm
y. when the whole of the currept régisue, utterly irrespcnsible t4 ‘the
elected Legislature, and persistently separating ifpelt from pme , in
subtle as well as oyert ways, cannob be regardeq as other 1 one
gigantic and coptinuous foreigu aggression. - :
To oupe this fallsay, snd muke the axiny expenditure really useful, it
is indispéieable thet mutusl trust should be arested and eepablished
between the official elders of the Executive and the eleoted clders of the
Legislature; that the former should begin to make themselves responsive
and responsible to the latter; should ilitarise the polics; should
for extensive mjlitia-training of the younger generation; should mﬂm;
teach and the military. the polics, the militia, the civio g , to.
feel and behpve gs chivalrous defenders, and never as offéndérs; and
finally, should take all possible measures to among them alf,
feelings ! hip and of co-operation in common cause of the
good of both. India apd Britain. e most im nt of sush megsurea
would be L%which would minimise racisl and creedal notions and feel-

ings of inferiority and superiority and sepgratism between Briton and
%n' ian and lo-Indian, between Hindu, Muslim, Christian, Sikh and
arsi. .

If this is done, the foundation will be truly laid for that Indo-British
or Bnitish-Indian Commonwealth of self-gaverning yet inter-dependent
peoples, which would be a far greater and stabler, far more human and
bumane, far more glorious and godly, achkievement, than the so-called
British Empire. Such a Federation of the many British and Indian
Peoples would be, in turn, the foundation of the true League of Nations,
each nation scientifically orgenising for internal peace, each one maintaining
ooly a comparatively small militery police for internal law and order,
none needing to organise for external war, all saving the vast resources and
energies now worse than wasted on Unemployment and Mis-employment,
and utilising them for the ever greater refining of the life of all the nations
as a whole.

All this may sound like foolish dreaming. I humbly submit that the
way the world-politicians and world-economicians are going is far more
foolish, as proved patently by the World-war und the World-Bankruptcy,
that it is a Gigantic Ratio Progress, which, if not stopped, will end this
time in complete ruin of civilisation. These politicians and economicians
are themselven feeling. and even loudly saving, this. Yet they are allow-
ing themselves to be driven slong. as by doom.

1 would entreat the helpless agente of the vicious fystem to make them-
selves, less helpless and at least to warn their principals strongly of the
imminent danger. .

I will conclude, Bir, with the most foolish of all my suggestions.

Les the Ecclesiagtical Department be made a genuine Ecclesia, i.e.,
Assernbly, of—not narrow-mindad secretaries of small vision,—but of true
vriests, presbyters, slders, benevolent, patrisrchal, philanthrophic, with
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large hearts and liberal minds, persons who sincerely believe in the Father-
hood of God, the Matherhood of God's Nature, and the Solidarity of Mau, :
the child of God and Nature, of Spirit and Matter; persons who have no-~
ragisl or communal feelings, who believe im the Universa]l Religion which
rups through al:“rqﬁwlu religions and constitutes their common heart -
and their cesential unity; men who are true men of God. Such persons
should be carefully selected and drawn from all the creeds, for every one of
the great living religions bas the same ideal of them and gives them the
very same designation. The Christian creed calls them ‘‘divines”, men of
Diona, Dena, God; the Jewish calls them ‘rabbie’, men of Rab, God; the -
Veidika Dharma oalls them ‘Brahmanas’,. men -of Brahma. God: and g
Idlam calls thern ‘Maulawis’, men of Maula; the very same God agsin.

** An ks Maula 7a b3-danad maulavs-88."

I{ such men are selected to constitute the Ecclesiastical Department:
it they diligently teach the truths of Universal Religion and Morality
and Duty to the Army, the police, the magistracy, and the other branches
of the executive and indeed all services, and the general public too; and if
they specially co-operate with the educational and scientific departments, *
then the whole of the Administration and of public life will soon become
inspired by high and noble and philanthgopic motives, in place of the
present low and ignoble motives and small and sordid diplomacies; and
then. indeed, happier times will dawn for Britain and India both.

Two possible criticisms I will briefly deal with, before 1 close.

It may perhaps be said that I have, after all, dealt in generalities,
and not made any really specific, concrete, and detsiled suggestions. Tt
may also be said that T have indulged in idealism and not taken acoount of
realitios.

To the first eriticism, 1 would reply, that if 1 had, at my dispoeal, even
a small portion of the office-stafl, and of the time for such work, and of
the enargy of much younger age, which the Finance Member has at his
disposal, [ would gladly undertake to recast in detail the whole of his
Budget in accordance with the generalities which 1 have mentioned. .
But it is not the duty of the clected Eldermen of the People to do such
detail-work. In self-governing countries they have to decide. here to
merely suggest, the general principles and policiens. The detail work is
for the salaried whole-time public servunte to do.

To the second criticism 1 would reply: Yes, 1 have talked idealism, but
I s not unaware of realities. 1 know the bead, but I know the feet also.
I know that in the waking and walking condition, we must keep the feet on
the earth; but I also know that we must, at the same time, keep the head
and the eyes in the air. So only shall we be able to keep the feet on the
olean firm pathway. If we put cur head down on the same level as
feet, in the waking and working state, we shall surely become fike
unclean animals, and will crawl into mud and mire and
therefore, make our ideals high, and let
and let us keep them before our eyes, ; and let us ever strive man-
fully to approach them the nearest we can. Otherwise we shall degrade
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and oconfuse ourselves more and more, and fall into more and more course,
sordid and evil passions, temiptations, and actioms, which will lead to
Annageddar.

1 will conolude with the great old sentences. Pride goetk before des-
fruction, and a hard heart before a fall. The colossus of braes hath feet of
cay. God will not be mocked. As we sow, thus must we reap. .As we
do unto others, so shall it be done unto us; therefore, let us do unto
others, ag we would that they should do unto us; therefore, lot ug all
earnestly sirive to achieve righteousness and mutusl affection and, truss;
for then, most surely, all things else shall be addéd unto us.

Seth Haji Abdoola Haroon (S8ind: Muhammadan Rural): Sir, at the
1% outset, I wish to offer a few observations on the budget itself. I
%% do not know whother I should congratulate the Finance Member
on the budget he has presented to us, or I should say some unpleasant
things about it, bcecause, I feel, Sir, that the estimates which he has
resented in this book either give entirely wrong figures or wrong estimates
Lx‘e purposely been given to avoid a reduction in taxation, or the Finance
Member himself or his Department are unable to work out correct figures.
I cannot believe for a moment that the figures presented to us this year
are correct, because last vear exactly on the same duy when the budget
was presented to us, namely, on the 28th February, 8ir (George Schuster
said something else, but what does the Finance Member say today? This
is what he says:

*“When uy predecessor pressnted bhis budget last l‘obmrl. it was anticipated
isi X t reduction, the year
mxma u::.:.ll close with a surplus of 1,20 lakhs, and the actual figure would Lacome

Sir, when the budget was presented to us, the Honourable the Finanee
Member estimated that the excess revenue would be about 1,29 lakhs,
but within probably a month it war pointed out that the revenue increased
to 2,72 lakhs. If this is the way in which figures are presented to us, I
do not think we can place much reliance on the figures that are supplied to
Honourable Members of this House. Of course, my friend, the Finanoce
Member, has given us some explanstion for the increase in revenue, but I
shall be very thankful if he will kindly tell us how much increase of revenue
there has been on salt and how much increase in income-tax in Bihar and
Orissa, but I think the big item of increase has been from customs. 8ir,
it within a month we are unable to produce correct figures, how can we
believe that all the figures presented to us are correct?

I shall give the House only one instance relating to sugar in which I
am personafly intercsted. The Honourable the Finance Member has esti-
mated the income from sugar to be 1,75 lakhs, while last year his prede-
ocessor estimated i at about 2,05 lnkhs, and not double the figure, and,
therefore, T think that our estimate today is more correct than the estimate
of the Honoursble the Finance Member, namely, 1,75 lakbs. Bir, this is
the opinion of not only myself, but it is the considered opinion of many
important commercial bodies interested in the sugar industry, snd, in
support of what I say, T might, with your permission, Sir, read two tele-
grams whick T have received from the Sugar Manufscturers’ Associations
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-d&:npmmdcolwth. msmm'monw
say this: L

‘‘Bugarcane in the Ubited Provinces and Bihar this season suffered due to
u&w%&mmmm will bhe acosmtupted.
e Ty Cpmimt s T o, s e ey
mmfumdwum-orum chores siiitiohal » from
foreign seger in excems of Fibanes Member's eptimmied revemue.”

Now, Bir, this is a telegram from the Indian Sugar Producers’ Associs-
tion of Cawnpore, of which many British snd Indisn manufactucers of
sugar are members. Besides that, T have received another telegram from
the Sugar Producers’ Association of Caloutta, which also supports what the
Cawnpore Association has said. How can uny one say that these people,
who are in the sotunl trade, who are actuslly manufacturing sugar, osnnot
sstimate correctly? But, as I have said, it is the Government policy to
under-estimate their receipta, so that they may not reduce taxes, and, when
they find themselves at the end of the year with more revenue, they sit
on the throne Tike the Great Mughal and distribute the smount ss they

lense without considering public opinfon or the opinion of this Assembly.
F&oﬂob think that it is fair either to this House or to the public. Let me
tell you how they distribute the surplus.

I dn not want to go into each and every item, and I do not want to
create differonces by saying something sbout some items, but I may say
this sbout my own province, 8ind. Everybody knows that, not only the
Government of India, but the British Government have already decided
that Sind should be separated. The Bill is before the House of Commons,
and I hope that as soon as it has gone the Parliament, Sind will be
immedintely separated. TLet me tell the Government that Sind has
alrendy horrowed from the Government of India some crores of rupees, and.
according to my information, today, including interest, it comes to Rs. 2.28
crores  Government have sent an expert engineer in roads to Sind to en-

uire about the condition of the roads there, and his report is already ia
3\» hands of the Government. Government know that without the roads,
the barrage cannot pay its debt back. I amn glad that the Government have
already sauctioned an amount ol Rs. 40 lakhs from the surplus for the
Road Fund. DBut my previous oxperience has been that Sind has not been
trented well, and T do not kmow how much of this amount will go to the
Bombay Government and how much the Bombay Government will give to
Sind. [n the interests of the Government of India, they must put o sepa-
rate minount for the Sind roads and give that amount direct to Sind. 1t
Sind is separated. the barrage will be under the apecial powers of the
Governor. 1 do not know what sort of Government of India there will be,
but [ might inform the House that the P. W. D. of the barrage are spend-
fug huge suma us current expenditure. 1 suggest to Government that as
soon as Sind is scparated. they should keep a close eye on 8ind, so that
it may pay back ita debt with interest to the Government of Indis and the
Guvernment of India may get it without any trouble. Unless they keep a
very close eye on the lacal officials and do not allow them to spend money
as they Hked, T do not think we would be able to pay the amount back.
Ab present the interest charged to Sind and to the whale of the Banbay
Presideney ia exorbitant. ¢ fovernment should charge the interest
which they pay on their loans at the present moment. We got the money



s the Government during the 3 1021 b0 1924 or Y006 end, b
¥ time, the interest raies were gh. Those loans have already
" paid off and the Government are borrowing at cheap rates now, an
appeal ta them to cherge just and fair rates to 8ind apoount ales.

i Let me now come to the sugar industry. The Government of India do
3 not consider it wise to put more import duty on suger %n(fadpr to give suffi-
ndustry )

i

¥ -cient protection to the s industry. In the Bugar

%: Act, itself, the Anemblyuﬁ: given full author‘i.:{ to the Gg;mment when-
i -ever the import prices come down, to reise faport ‘sescrding to
the recommendetions of the Tarif Beard. It is a pity shat they do veg
agroe with the epinion of the Sugsr Mt Industry Assccistion of Calculte
-or the suger producing assceiations of Cawnpere. I do mot want 6o @
m-mwwmﬁwt. [ hawe overy cight 0 say thet
when the 5

s
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provinces where from you are gebting this huge amoumt as cxoise duby.
At present it is very essential that the asmount must be given to the pro-
vinces, w0 that they can supply the seed to the cultivators, they oan mske
a little propaganda among the cultivators, that they will use this manure
and give this kind of irrigstion, and so on. If this is not done, I very
much fear that this protection to the sugar industry will be lost. I find
the policy of my Honourable friend, the Finance Member, is also against
the protection of Indian industry, but sida by side 1 will request hixa shat
they will do it in such a way that nll this protection can be taken wp

‘within the next few years.

Then. 8Sir, T bave great complaint against the customs authorities. You
know well about the large imports of foreign goods, silk, piece goods,
sugar, wines and all sorts of things at present in the Indian States, and
You also know that smuggling is going on on a very large scale from these

rts to British Indis, and, therefore, we people, trading in British India,

i or Bombay . . . .

The Honourable Sir James Grigg (Finsnce Member): Are you talking of
‘the Kathiawar ports ?

Seth Haji Abdoola Haroon: Yes.

The Homourable Sir James Grigg: Can you produce mome specific
instances of smugyling ? -

Seth Haji Abdoola Haroon: Sir, L am a simple man, working in my
office, living in my house, and 1 have only three or four servenin. Govem-
ment have got hundreds of servants, and if they are unable to find ¢
ouf . . .. :
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The Homourable Sir James Grigg: If you don’t know, then why do: you
sssert that it is taking place ?

Seth Haji Abdools Haroon: Then, | can give you one instance. I'm
gled you ruised this subjoct.

The Honourable Sir James Grigg: I wani conclusive evidence.

Soth Hajl Abdoola Haroon: I will give you one instance, sugar. Pleasa
go into the figures and find out how much sugur is imported in the Kathia-
war ports. What is the population of the Kathiawar ports and what is
the consumption of sugar there in comparison with the whole of Indm,
and what is the amount per capifa? 1 do not think that Kathiawar is so
rich that it can consume 10 or 20 timnes wmore than British India, I mean
per head. Please take a little trouble and ‘find out how much sugar is
imported in the Kathiawar ports and how much it eoste at the Viramgam
Cordon and bow inuch duty is recovered from that cordon. I am sorry I
bhave not brought iny papers with me. Otherwise, 1 could show that in
this year slone some 82,00,000 tons were imported in Kathiawar. Of
eouwrse, you have to show figures as to how much sugar passed frcm the
Cordon at Viramgam, how much duty you have wecovered and how much
wab oonsumed in Kathiawar.

Mr. A. K. Lloyd ((Government of Indis: Nominated Official): Does the
Hooonruble Member recollect that a large quantity of sugar which comes

quite lawfully over the Viramgam line is not assessed to duty, because 16
ocomes frotn the Bhavoagar port?

Seth Hajl Abdoola Haroon: Bhuvnagar is without duty and you are allow-
ing the goods to cone into British India.

The Honourable Sir James Grigg: That is one of the conditions of the
treaty . . . . .

Beth Haji Abdools Haroon: Then it is no longer good to be in Bombay o,
Karachi.

Mr. M. A. Jnnah (Bombay City: Muhammadan Urban): Bhavnagar
is the best place.

Mr. A. K. Lloyd: Bhavnagar State itself collects duty at the full British.
Indian rate. hut we don’t get it.

Seth Haji Abdoola Harooa: [ know they are collecting.

Mr. M. A. Jmnah: How much rebate is g_iven?
The Homourable Bir James Grigg: They say ‘‘None’’.

Seth Eaji Abdoola Haroon: Of course you have got some treaty with the:
Btates. | have no objection to that.

Some HMonouwrable Membders: We have strong objection to that.
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_ Seth Haji Abdoola Haroon: My joint is this-—whether you are
to protect your own people living in British India and whether the time has.
come or not for revismg your treaties? That is a big question, and .
Isyman like myself oannos give a proper opinion on-that. I must say that.
we have a right to aak for protection for the merchants in British India,
Then, you have reduced the duty on silver, becauss you know that
smuggling is going on all round. : C N

. The Honourable Sir James Grigg: Would you like me to reduce - the:
sugar duty? - v

8eth Haji Abdoola Haroon: Of course, you are not putting me « straight.:
question, but unless and until tha Government of India reduce their ex-
penditure and they raise high tariff walls, this smuggling will' go'on. Until
you reduce the duty. this smuggling will go on, and you cannot reduce
the duty until you reduce the' expenditure. ~I am told: that you bave
scoepted the point that smuggling eould be stopped only when vou reduced
the duty. It is generally talked here in this House that military expen-
diture ghould be curtailed and the Government of India's expenditure
should be reduced. But the reply from the Treasury Benches always. is.
that it is impossible; they will say—"'we have reduced it already so much,
and we are unable to reduce it any more, and this is impossible now’".
Well, that may be right and corrcet. Of course, big people have big ideas,
but we the merchants have quite different ideas in our own way. 8ir, I
am suggoesting hére—I do not know whether my friands here on this sids
will agree with me or not, but it ie a very simple matter—one or twn
things. If you properly consider what should be your right policy in the
North-West Frontier, you cun reduce your expenditure by about fifteen
crores of rupees immediately. (Hear, heur.) 8ir, this polley of . the
Goverument of India has heen going on since the laat seventy, if not eighty
or ninety years. I do not know about the Indian history, but, sinca the
last eighty years, we have been squandering Indian money on the Fron-
tier. At present, 8ir, we are spending two crores of rupees on the Watch
snd Ward in the North-West Frontier Province and about forty lakhs of
rupees it the Baluchistan Frontier for Watch and Ward, and we are
wasting two crares of rupeea over strategic lines, which are a loss to the
Railway Department; and, besides that, we have constructed many roads:
in the tribal territory.

An Honourable Member: And they do not like it.

Seth Haji Abdoola Haroon: We have to repair all those roads on which
we have to spend lots of money. We have to keep our army on the Fron-
tier—I do not know how much army—but, in my opinion, if you have a
change in this policy, and if you consider the point that at present there is
already an established Government in the North-West Frontier Province,
and if you make some sort of arrangements or agreements with that
Government, then I think you can reduce large sums of monsy from your
expenditure and you can also relieve the sorely-presesd taxpayers of India.
Sir, I do not want to go into political theories concerning our strategic or
our militery expenditure, but, as a simple msn, I can say that our fron-
tiers, India’s frontiers, sre not beyond the Indus river. And, of ocourse,
the Government know that. The Government have, during this period,
since the last eighty years, been trying this polity, but up t0 now I find
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they have not succeeded, slthough they always say: ‘‘we want peace and
mﬁy in the North-West Frontier Provinee and Beluchistan’’. S8ir,
couninies are waterlees, there are no rains there, they have no sqry of
induskynoroutdeon.udldnmtknwwhywempourmgm
<cropes of rupess thers. The regl ohject is heiter known to the Government,
but, uabnmmmm.lhlvemggestedomponﬁastohqwtonduoe
our expenditure—whether the House agrees with that or not is not my
Bir, ot present, the whole range of taxes ip Jndi u‘,eonqﬁ

# high level that everybody, I think, agrees, not only on
House, but even the Government Members as well, that we can rmse no

mose texes in India . _
My. M. A. Jinpad: Excepting the taxation from sugar. (Laughter.)

Seth Hajl Abdoola Haroon: I have no objection to that. (Laughter.)
Bnn:. bt':i:kd u, the time has very nesrly come when the whole structure

Ax Nenoursbls Membes: On account of sugar!

Seth HEaji Abdeola Hapoom: Suger is not the only thing, my friend.
Bir, today we find that the general condition is such that no Provincial
Governinent can make ite both ends meet. All of them are borrowing
money from the Centrel Government, and they age going on with their
budget in that way. Now, how long will this go on? How long will this
-continue ?

An Honourable Member: Till eternity.

Soth Hajl Abdecls HMaroem: The position, 8ir, of the cultivators is such
that, acvording to wy information, in Bengal, large areas of land bave
already been auctioned and sold by the zamindurs because they are unable
%0 pay their duce, on suits brought against them for arrears.

Mr. Akhil Ohandra Datta (Chittagong and Rajshahi Divisions: Non-
Muhammadan Rural): Many, many.

Maulvi Mubammad 8hafi Daudi (Tirhut Division: Muhammadan) In
Bihar also.

8otk Hajl Abdools Haroop: Sir, I know something of Sind and the Pun-
jab. My Honourable friend, the Finance Member, ntfm his speech or some-

where clse that gold is one of the commodities of India which are ox xported
and the balance of trade is thus maintained all right.

Mr. Bhulabhal 3. Desal (Bowmbay Northern Di Non-
Runsl): Thet D loSag oy vision: Non-Mubamwadan

Seth Haji Abdoola Harcom: Ibnowthntheumdnnhve.oldﬂ!m
2old 4o pay the revenue.

An Eonounrable Membar: Not the zeuundars alope: others also.



THE TRDIAN FINANCE BILL. E

Seth Haji Abdoola Haroon: Now, the prices of their own produce are
not going up yet, and 1 do not know when they will ga up, but this drain
of gold will continue, and in the mesntime, you do not reduce your ox-

iture either in the Central Uovernment or in the provinees. 8ir, 1
think thoﬁmeunoinqtuwhenthawholeoconomwdmctmwmbmk
down; and. while, of course, in iy opinion, no revolution can be brough¢
about by uny political party, yei, ] should not wonder if this economie
depression does bring about a revolution in this country.

Sir. after suying 80 much against the present budget, 1 am now coming
to some concrete suggestions which 1 shall offér to the Government.
(H{ear, hear.) First of ali, Sir, there is thé fuct thut théy have abolshid
entirely the export duty on raw hidds &nd skins, ‘and ‘@ire 38 Somed sdré
a&mnnmn in the country that this will give some blow to the industry.
(Voices: '‘No, no.”’) But, Sir, I cannot agree with thit.' I bave received
several telegrams from different parts of the ecountry showing that, on.
nocount of this duty, many people have been suffering very much, snd I now
‘come to the duty iteelf. If you will see the figures, Sir, you will find. thit.
this duty is memly useless and does not bring any wort of money to the
British Governmént. 8ir, in 1981-83, Government collected Rs, 20% 000;
in 1982.88, they collected Rs. 14,07,000; in 1084-85. they collectsd Rs
18,82,000: and. in 1985-6, they will get only Re. A lakhs, and, in that
way, if the duty is decreased, what is the use of keeping it shy longer?:
Bo 1 must congfatulate the Government that, alter so many years of
ﬂxht they have-at last agreed to its aholtion. T am eotrv, iy friend;
Mr. E. L. Price, has passed away, but, if he was here today, he would
liave been the first man to send a telegram of congratulations to the
Government for ‘this purpose.

There is one thing more on which I wish to conpratuinte she Gov-
emment, and it is this. The Govermment have agreed to put &n impokt
duty on rice in India. I think that there are still some friends of mine
on this side who are not agreeable to the amount, and they want a little
more daty. I hope that matter will be settled amiesblv. Then, ‘again,
8ir, Government have brought forward a Bill to levy a duty on wheat
import. They have reduced the duty from Re. 2 to Ra. 1.8. T do ‘not
know what is the policy behind this. Perhaps thev expe~t thst, becaume
of the reduction of the duty bv eight annas, it might be po'uible to
import wheat in this country. Anyhow, I have not been able to ‘under-
stand it, and, therefore, I have decided that when this Bill will come
before the House, T will thfesh out all the points.

Now, Sir, I come to the expenditure of the Government. 1 caanot under-
stand how they spend the money. As an example, I want to mention the
income-tax. Ifind that the income from this source is being reduced every
year by some thousands of rupees, whereas the expendilure is being in-
creased every vear by some lakhs. 1 would dmaw the attention of the
Homourable Member to page 17 of the Explanatory Memorandom ffom
which it will be seen that our iscome in 1981.82 'was Rs. 17,48,00,000
and the expenditure was 78 lakhs, whereas, in 103536, the income will
be Rs. 16,45,00,000 and the cxpenditure is put down at Rs. 01 lakhs. I
hope Government will . consider this point end see that the expenditure
does not go by so much. Thers is s general talk about the economio



2560 LEGISLATIVE ASSEMBLY. [23rp MaRrcH 1935,

[Seth Haji Abdoola Haroon. ]
-condition of this eountry, and 1 think everybody is agreed that, on account
ol the indebtedness of the agriculturist, things are geuting {rom bad t¢
worse. Everybody wants that this problem should be solved. 1 donot
know what the Government of India are doing in this mac.er, but I do not
know how this problem is going to-be solved. For the last 150 years, on
aecount of the stabilization of the (overnmient, the ryots have been bor-
rowing from the money-lenders, with the result that the amcunt had been
piling up every year, and, according to facts and figures, the land is now
. going to the money-lenders from the ieal cultivgtors in all the provinces
According to the Banking Inquiry Committee report, the ryct isindebted
- to the money-lenders to the tune of nine hundred crores. This amount is
registered in the Registration Office, but they have also taken some amount
by hand notes and other methods. The rate of interest that is charged
—-on this amount varies from 10to 275 per cent, and the PIanking Inquiry
: Committee have come to the conclusion that at least, on the average, in-
. terest at the rate of 25 per cent is charged by the money-lenders from the
cultivators. If this estimate is correct. how can this indentedness be
-reduced or taken away from the rvots who :re paying about 225 crores of
rupees in the shave of interest to the money-lenders. T.ven the Govern
ment of India, the Provincial Govermments and the local todies all com-
bined cannot recover so much amount. So, if the Government want peace
~and prosperity in this country they must consider this matter seri-
ouslv. They should give their earnest attention to this matter and re-
“lieve the agricuturists from this indebtedness. If ths Government cannot
find their wav to help them. T do not know what will happen Sir, Thavw
.said what I wanted to say, but T azain appeal to Government in conclusion,
-to congider this noint verv serionsly as o how von shoald redace vour
expenditure and also how to reduce the taxes. If vou do not do this soon,
‘T think the consequences mav he very serious.

Dr. P. N. Baneriea (Calcutta Suburbs. Non Muhammadar Urban):
Sir, this House knows and the whole country feels that an enormous addi:
tion to the tax burden on the people of India has keen made during the
lust 20 vears. But very few of us have taken the troulle to find out
what is the evact zmount of the additional tavaticn that has hcen lewied.
Thnoing the European War and the five vears that followed it, a great d=al
of taxation was imposed, and, in the quinquennium 1924-1928, only as small
prcportion of this additional taxation was remitted. Confining urselves to
‘the period of the economic depression, we find that in 1930 additional taxa-
tion to the extent of over five crores of rupees was levied. In March,
-1931. additional taxation to the extent of about 15 crores of rupees was
levied, and, in November of the same year, a further additional taxation

-of nearly 25 crores of rupees was imposed. Again, in 1934. additionai
taxation to the extent of about five crores of rupees was imposed. This
makes a total, roughly speaking, of about 50 crores of rupees. If we
deduct from this sum about ten crores of rupees which may he treated as
-the amount of tax which failed to be realised according to the expecta-
-tion of the Finance Member, even then we find that a net total of about
40 crores of rupees a year was added to the tax burden of the country in
five years. Now, Sir, is this not a huge amount? Is not the burden such as
-may be regarded as too heavy for the country to bear?
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Then, Sir, what was the object of levying this additional taxation?
The only object was to strengthen the resources of the Central Government
in order that this Government might carry on the ordinary day-to-day
duties of administration. If this additional taxation had been levied for
the purpose of improving the condition of the people of the country, there
would have been many amongst us who could have agreed to its imposition.
But nothing of the sort was attempted. No schemes of development were
in contemplation, and even those schemes which had been mooted were
oot given any sort of support. Sir George Schuster on various occasions
referred to the provinces. He showed his concern for the development of
the subjects which are under the control of the Provincial Governments,
but no practical effect was given to this desire. Only two provinces have,
during the last few years, been given some measure of help. The North-
West Frontier Province has been given a subvention of one crore a year
and Bengal was given half the proceeds of the jute tax last year. None of
the other provinces of Indiahave been given any financial assistance,
But it is admitted on all hands that the provinces are in charge of the
departments of administration with which the welfare of the country is
most intimately connected. The Honourable the Finance Member himself
ssid the other day that the beneficent activities of Government are in the
provinces. But he added that self-preservation was needed Thisisa
new term which has been coined by the Finance Member for the purpose
of the budget. So far we have been hearing of defence, law and order, but
now the Finance Member has hit upon a new term—‘self preservation’’.
Theg to submit that self-preservation does not consist only in defence and
in the maintenance of internal order, but it also consi¢ls in protection from
the pangs of hunger and in protection from disease and ill-Health. Tf self-
mreservation is understood in that sense, we find that Provincial Govemn-
ments are, to a verv large extent, in charge of this work of self-preserva-
tion. I hope and trust that the Finance Member will in future take note
of this fact.

Now, the provinces, as I have already said, have been given very little
agsistance by the Central Government and their resources are all of a very
inexpansive character, with the result thatin many of the provinces con-
siderable debt has had to be incurred and many of the nation-building
activities have had to be curtailed. In Bengal, even with the financial
belp that has been given and promised for this year, the budget will not
% balanced, because we find that there is a large gap still to be filled,
glthough the Bengal Government have made earnest efforts tc meet the
gtuation. I hold in my hand a paper which shows that the Bengal Gov-
emment have retrenched to the extent of 474 lakhs. I do not agree with
all the items of retrenchment on this list, because we find that some of the
mtion-building activities have been curtailed. But, on the whole, it
cannot be denied that the Bengal Government have made earnest efforts
to meet the situation. Five taxation Bills are now on the legislative
anvil and will soon be passed. In these circumstances, I hope the Gov-
smment of India will see their way to give to Bengal a larger share than
one-half of the proceeds of the jute tax the whole of which really helongs
to that province. At the same time, T would urge the Government of India to
i make over substantial proportions of their resources to the other provinces
and place those provinces on a sound financial footing, sc that they may
4rv out their important duties properly and adequately.
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Coming to the measures of taxation, what do we tind? We find that
these measures of texation met with a great deal of opporition from the
public even in the Assembly which was then not at all rcpresentative of
the more advanced sections of the community. In 1981, cven that uh-
representative Assembly refused to pass the Finance Bill us recommended
by the Governor General and the Governor General had to use his special.
powers in order to pass the Finance Act on his own authority. This shows
the unpopularity of the measures of taxation which have been passed
during the last five years. Now, the question is, was there no other alter-
native before the Government? Of course, there was retrenchiment as'an
alternative, and this alternative was resorted to to some extent. But, I
am sorry to have to say that retrenchment was not carried out in the proper
way aod to an adequate extent. Sir George Schuster, in paying a tribute
to the Retrenchment Committees which had bean appointed, said that they
had worked ‘‘like slaves’* and ‘Nlike devils'. Y have no desire to deprive
theso commitiees of the credit that is really due to them, bt ¥ wizh these
eommittoes had, instead of working like slaves and devils, worked as free-
men, and worked, if not like nngels, at least like men with courage, imagi-
nation and foresight. Tf that had been done, greater reonomies could have-
been secured, mot only to tide over the present crisin, but for all time to
ocome so that the money which might have been saved could have been
utilined for bemeficent purposes.

8ir, ceming to the question of imcidence of taxation. we find that the
additional, taxes were levied on all olagses of peaplc. Customs duties,
emise duties, the:salt duty, income-tax rates and postai rates were raised,
But if wo carefully sorutinise all tho items which were subjected to taxa-
tion, we find thet she additional burden which was imposed on the poor was
far greater than the additional burden which was imposed on the richer and
more well-to-do classes. Now, this was a grave social injustice that was
done to the poorer communities. Already the poorer peopls in this country
had been bearing a heavier portion of the tax burden than the richer and
more well-to-do classes, and to have imposed a yreater and sdditionsl
burden on them was an act of the greatest injustice. Bir, it is now regard-
ed aa one of the duties of all advanced Stdtes to bring wbovt m grester.
equality and equitableness in the incomes of the people by means of thé }
svastem of taxation. But. unfortunstely, here in India, the steps which:
have boen taken have worked in the opposite direction. This isu wrong
whioh should be righted at the earliest possible moment; and, at the time
when additional taxation I8 going to be remitted. T urge thatthe claims
of the poor sbould receive the first and foremost comsileration

The Homourable Str James Gtigg: What are vour specific supgestions?

Pr P, N Banetjea: T will comre %o ‘my wpesific supgestions. 1 dave
e u -Given noflce 6f seversl! sméendments %o the Finance Bill ‘and
" many of my fiends have also given motices of amendments,

and when the time oomes, we will discuss thove specific  nessures im. °
detall. Buit, at the present moment, T may say for the information of the-
Pinencs Memder ‘@iat ‘the dax burden on the poor should be velieved firsb
ofall and the claims of the poor should have prority over the cluims of
the other classes of the community. Bir, without going in detalls T may
say that the salt duty should be reduced to a substantial extent,

¥
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should be ramoved or at least substantially reduced immediately.

. Oaptain Rao Bahadpr Qbavdhel Lal Gband (Nomineted Non-Official):
What about bounties to capitaliste and imdustries?

Dr. P ) § Ranerjsa: You mean pratection. Well ‘a8 reyards protee-
tion, T do think that the country to undergo some mensure of eacri-
fice in arder that the induatries of the couniry may grow snd prosper.
But we should consider also the burden on the censumer, particularlv the
poarer .sections of the people. Bearing $hess two furtn in mind | hope
the Finance Member will 8o adjust the tax svstem that the prorer clasnes
are relisved of a ‘subatantial portion of the burden which Tlies on their
shoulders at the present moment.

Sir, what is the utility of this general disoussion of the Finance Bill?
To my mind the utility is to give the Finance Menber an oppertunity to
re-adjust the Finanes Bill in sucha way that it muy w. et the wishea of
the elected portion st least of this House. Otherwise & general discus-
sion das no vatwe. T have already said that many <f us bave sent notices
of amendments] but T would advise the Finance Menber to send in his
own notice of amendments in order that he roay take the wind ouwt of
the sails of the popular Members of this House and in order that he may
get credit for the tax burden on the poor being relievad

Bir, so &ar as regards taxation. Before coscluding, I wish to say s
few words as to the need for economic¢ development. ‘1be Ilonourable the
Finance Member said the other day that economisty wure never sble to
agree. But do doctors always agree? Do lawyers alwuys agres? Doos
the Honourable the Leader of the House always ace eyc to eye with the
Honourable the Leader of the Opposition? Thess two zreut lawyers
would often differ even on legal questions. It will not do, thercfore, to say
thst economists do not agree and so they are not to be listened to and
what is the position of the Finance Member? A Finance Member is wortie
nothing if he is not himself an economist. 1 hope the Vinance Member
will try to widen his angle of viwon and look at things, not through the
eyes of a mere mathematician but, from the point of wiew of an econo-
mist as well as an administrator of experience. B8ir, our, Finance Member
seems to fight shy of the phrase ‘“‘economic planning’’, but I do not
know why. Even in this country sconomic planning has heen attem;.ted
in the past. Those who are acquainted with the sncient history of the
country know that in ancient days the State used to play s very import-
ant part in the indystrial develovment of the coun'ry. Itose who sre
familiar with that grest work of Kaatilya known ae the Arthashastra know

o
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that the Btate played s very importent role in furthering the industrial
sotivities of the nation. In lster times, the great Akbar took a very
great interest in the industrial development of the country. Even in
British India. the earlier administrators took a great pride in their work.
What they did was not always for the benefit of the prople hut 1n some
cnsen it 'vaw. The great irrigation works of this country were the result
of plunning and these irrigation works stand to the credit of the British
Government in Indis. Why should our Finance Member then be afraid
of tha terms and why should he fight shy of it altogether? It is a greas
pity that our administrators, in recent years, have ccased to take any
interest in their work and have ceased to feel any pride. in
their work. They sare afraid that whatever they do would
fail to meet the wishes of the people and would not be liked
by them. But that is their own fault. If they take the proper course
of action and if they take the steps in consultation with the people there
is no reason why their work will not be appreciated by the people. Sir,
there is vast scope for the State in this country to bring about improve-
ments and developments in various departments of human activity.
Although our Finance Member is a Cobdenite, T may t-ll him that the
days of Cobdenism are over. Cobdenism was good for Britain a hundred
veurs 0go’ but even Britain has abandoned Cobdenism todav, end there is
no cseape from the fact that various nations of the world todav are taking
greater and grenter interest in the economic welfare of the nasple. The
iden of the Police-State has now given place to tha idea of the Culture-
State, and thinkers every where now take a mors enlightened view of the
functions of the State. The functions of the State now comnrige all acti-
vities which tend to lead to the moral, material and physical well-being
of the nation, and, from that point of view, the activities of the State will
have te be regulated in India in future.

Sir, one word more and I have done. When he was challenged by the
Honourable the Finance Member the other day, the Honourable Mr. Govind
Balicbh Pant said that the great economists of the world were all )n favour
of pluuning. It would have been more correct if l'e had said that they
were in {avour of the State taking a share in the industrial and economic
development of their respective countries. But when he himself was
challenged by Mr. Pant our Finance Member mentioned the nuwee of omuy
obe economist, namely, Mr, Lionel Robbius, who was in favour of a poiicy
of laisses faire. Now, \f the policy of laisses faire Lag been abandoned by
all countrice, it should not be introduced into India. As 8 matter o fact,
India iteelt nad at one time adopted that policy and found it wantung.
The question is, what is to be done now? A cauticus policy of economio
development will have to be undertaken by the State, and there is coa-
siderable sccpe in this direction at the present mouent. Taking my own
provinoe, 1 find there is a great scope for river-training in Bengal. The
walers of the Brahmaputra may also be utilised fur Lylro electre purposes
by the joint efforts of the two provincee of Assam nnd Bengal, There is,
turther, a great neceesity for the development of large induatries, roedium-
sizc indusines as well as small industries. and all these will go to add to
the wea'th of India. The great need of the hour today is to do away with
the stagnation which prevails in the country at ;resont, and for this pur-
puse the State must do its best, because without the help of the State it
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will not be possible to icmove this stagnation. Thervlore, 1 would appeal
to the Government to «xtend their helpinihmd to the people so that the

'y may sdvance steadily towards plenty and prosperity. 1 do not
think it wculd be necessary to spend 100 crores esury year for that pur-
pose, as hss been suggested by my Honourable friend Mr. Pant. I admit
that there is a good deal of risk involved in undertaking such bLig ventures,
and thig risk may arise from various circumstances, first from the inability
of the country to bear the burden of taxation and debt and then from the
inefficiency of the people who will carry out the task. Besides, if the Gov-
ernment hag no heart in the matter, these ventures are suve to come to
grief. Therefore, I would advise a cautious poliey of economic develop-
ment in Indis which is sure to lead to success and which will not only add
tc the wealth of the people as a whole but will also minimise—-at least to
some extent lessen—the poverty of the masses of the population.

The Assembly then adjourned for Lunch till Half Past Two of the

The Arsemblv re-assembled after Lunch at Half Past Two of the Clock
Mr. President (The Honourable 8ir Abdur Rahim) in the Chair.

STATEMENT OF BUSINESS.

The Homourable Sir Nripendra Sircar (Leader of tho House): With
vour permission, Sir, T desire to make a statement as to the probable
eourse of (Jovernment business in the week beginning Monday, the 25th
instant. The statement has been prepared on the assumption that the
House will have passed the motion for the consideration of the Finance
Bill at todav’'s sitting. If that hope is not reslised, the position will be
altered to the extent that the House will continue, until it has finished,
the discussion of the motion that the Bill he taken into consideration,
and, after it has been concluded, will proceed to the business now set oub.

1. The first businesa will bg the introduction of the Bill to amend the
Cantonments Aect.

2. The next business will be motions to take into consideration and
pass the Indian Tarif (Amendment) Bill, which places an import duty
on wheat and rioe.

8. Thereafter, it will be necessary to take the Supplementary Demands
before going on to the detailed consideration of the Finance Bill. The
remaining items of the Government programme will be placed on the
paper below the Finance Bill in the following order:

(1) The Salt Additional Import Duty (Extending) Bill, which is
down for considerstion and passing;
(2) The Indian Mines (Amendment) Bill, as reported by Belect
Committee, which is also down for considerstion and psssing;
(8) The Code of Civil Procedure (Third Amendment) Bill, for which
the motion will be for a reference to Select Committes;
o9



ne LEGIMLATIVE ASSEMILY. [88=p Mamom 1085.

[Bir Nripendra Sircar.]
(4) The Cinematograph (Amendment) Bill and § ,Il.uﬂlun
University (Ame n({mant) Bill, both of wh:e hm
by the Council of State and in respect of which the mot-qup
will be for consideration and passing;

(5) The Hedjas Pilgrim Guides Bill, for which the mation will be
to refer to Belect Committes;

(&) Motions by Sir Cowasji Jehangir sgreeing to the Resolution
of the Council of Btate to appoint:a Joint Committee on the
Bill to amend the law relating to marriage and divorce among
‘Parsis and appointing members to serve on the Committee. -

You, Sir, hava so far directed that the House shall sit for the trans-
action of Qovernment business on Monday, the 25th, Tuesday, the 2Gth,
Wednesday, the 37th, and Thursday, the 2Bth March. Friday, the 20th,
has been ullotted for non-official ills, snd, in view of the volume of
work remsining for disposal, I must aek you, Sir, to direct that the
House shall also sit on Saturday, the 80th, for the disposal of Government
bysiness.

Honourable Members will observe that, of :.ln. items :in the above list;
the SBupplementary Demands must, if there is not to be o breach of the
provisions of the Legislative Rules, be passed belore the end of the week;
while, if the Tarif Amendment Bill is not passed by hoth Houses before
the end of the week, the existing duty on wheat will cease to be leviable
from tho Ist of April and the proposed duties on rice and wheat will
not hecomo leviable from that date. Further, if the Finance JRill is not
pasred by both Houses before the lst of Apnl a situstion will arise for
which there is no parallel since the present Constitution came into
operation; for the provisions of the Finance Act, 1884, in reapect of salt,
income-tax aud postal rates will cease to be in force from the lst of
April. This being the position, I feel justified in asking the oco-operation
of all sections of the House in the disposal. of the business before us,
:ind your diractions, Sir, il necessary, for extenmsion of the hours of

tting,

Mr. B. Das (Orissa Divicion: Non-Muhammadan): S8ir, I wish that
the Hounse should not sit on Saturday, tbe 80th, because the annual
Couference of the Federation of Indian Chambers of Commerce is meeting
on the 80th, We have convened that Conference for that date, so that
Members of the Assembly may attend that meeting, and every year the
meeting has been held in Delhi so that Members of the Assemblv may
attend tho Conference. 1 do hope that vou will take that into considera-
tiem and direct that the House sball not sit on the 80th.

Mr. Bhulathal J. Desal (Bombay Northern Division: Non-Muham-
madan Rural): T do sugeest this. at all events, in response to what the
T.eader nf the House bas said, that the hours of sitting, if vou so please.
mav be extended. so ss to enable the House to deal with the Finance
Bill iteelf hefore the end of the week.

Mr President (The Honoursble Sir Abdur Rahim): Before the end
of the week, that is, today?

My. Bhulabhel J. Desal: T mean the 30th.



STATHMRKT OF BUSINRSS,

Mr. President (The Honourable Sir Abdur Rahim)!: The Chair
the suggestion of the Lesder of the House that the House thouldut
Ssturday, the 80th. As regards the hours of work, the Chair does
wish to say anything at present.

Es% i

-I-I—i-—-
THE INDIAN FINANCE BILL—contd,

Mr. A. K. Ghumnavi (Daoca cum Mymensingh: Mubammudan Rural):
Mr." Presidenit, when the Honourable the Finance Member introduced
budget, at the conclusion of his spesch he ssid:

"hq;:do not lot wa forget that imaginative financiers usually end up in goal.’
The Honourable Sir James Grigg: In jail.

Mr A K. Ghusnavi: Goel is jail also.
An Boncurable Member: Not of vours.

Mr. A. X Ghumnavi: 1 quite sgree. Bu¢ 1 think that my Hanourable
triend will agree that we do require the ussistance of ﬂnandm with
imagination, A little more imagination would have told my Honourable
friend that the outflow of gold from Indis does mot stand in the same
categury as the export of any other commodity of which India has &
surplus, that & substantial gold reserve, whether with the publio or with
the Government, is necessaty in the best interests of the country, thad
A Lroader foundation of g is necessary to provide for the increasing
credit due to the gmwin:.g industrislisstion of Indis, and that it ma
necessary to repurchase the gnld which is being exported now at hfgher
price when we may not be able to afford it. Sir, I am not a finsncier,
imaginativp or ntherwise; nor do [ claim to be one of the five economiste
holding six opinions, but, as an ordintry man of the world, I find that
avery nation values gold and that there in & seramble for it all over the
world, that the people in this country, especislly the womenfolk, are very
reluctant to sell gold und that sheer necessity in compelling them to
eouvert this family reserve into money with a view to meet the crisis
ocpused by the disparity between their fixed expenditure and the falling
income. Sir, let us examine the position of the export of gold from this
country. Nearly Ra, 225 crores worth of gold havo been exported from
this country since tember, 1881, when the United Kingdom went off
the gold standard an tberupecwaa linked to sterling st a fixed ratio:

As I said, every nation values gold. I prove that by showing the
anxiety of the United Kingdom and other western countries to preserve
their gold reserves, the withdrawal by the forcign investors of
their investment in London, which is befng  réplenished by’ gold’ exported
from India. The idea of malnng profits by the sale of gold is not shared
by any country which controls its own currency’ pofley. e growing
industrialisation of India will require a broader foundation of gold. Sir,
thewmhow'wbmwelhoepdcbﬁ We are it touch with the
countryvide and know that it is not surplus gnld which ig qug sold_writh

a view to hake profit, but sheer is compe! peop convert
Mflﬂ!rmbﬂ!w Bvermnae 1981, @ﬂ'onounbla Houme
and you. Bir. when ‘Bene!m the Opposition
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said, on many an occasion that Government should put an embargo on the
export of gold from this country. Before this new Assembly, my Honour-
sble friend, Dr. Ziauddin, expressed on one occasion that the Government
was suffering from the fourth kind of intoxication and that was that they
had the votes in their pocket and they never took any notice of the protest
that was 1nads regarding the export of gold from this country.

Now, 8ir, let us take the policy of Government regarding the sals of
silver without investing the pmeee!s in the acquisition of gold reserves to
strengthen the internationa! position of the rupee. Very little exercise
of the imagination is ncceesary to discover that the obvious has happened
and the result has been shortage of money or deflation, that this deflation
has intensified the evils of the fall in prices, hitting hard our exporters
and agriculturists, that there has been a dangerous depreciation of the
paper currency reserve, that various countries sre increasing their stores
of bullion and stimulating, by various means, the export of bullion by other
countries und that an appreciation in the price of silver which would
follow, if the Government's sale of silver is discontinued, will go a long
way to increase the purchasing power of the Indian masses. Bir, let us
examine the Government policy of the sale of silver. The policy appears
to be that purchases are made when price appreciates and it is sold when
price comes down. To prevent cxport. during the post-war period, crores
of rupees were frittered away hyv sale of reverse council bills, silver reserve
was sugmented by purchase from the United States of America at exhorbit-
ant prices, Government selling off silver at low prices and utilising the
procoeds for current purposes and not for the scquisition of gold reserves
as recommended by the Young Commission and the result is the deflation,
fall in the prices of agricultural products and decrease in the purchasing
power of the masses. Today, the question of questions is how to raise
the price of the agricultursl products, that is o say, how to raise the
purchasing power and the stundard of living of the masses. It is as much
to the intereat of the Government as the people that the situation
should improve in this respect as early as possible. In this House, year
in and year out, Honourable Members have made speeches on tha floor of
the House asking Government to take necessary steps to find out the ways
and means how to improve the condition of the masses and how to raise
the prices of agricultural products. Nothing has been done so far.
Nothing has been attempted. (Interruption.) Bomething may be done in
future and here we sre exporting gold from this country. Every day you
find the export of gold is greater and greater than before and the sale of
silver without taking into consideration the effect of the two transactions.
Thia House would, I am sure, do its best to try and force the Government
fo put an embargo on the export of gold.

The EHonourable 8Sir James Qrigg: You will not suocesd.

M. A. K. Ghuznavi: I know that this House will not succeed.

Some Monourable Members: Why not?

Mr A. X. Ghumavi: You oculd never have made that statemens ¥

had been responsible to this House. Otherwise, you would have bess
mdmdmmtbymmﬁﬂum



THE INDIAN FINANCE EBILL, 25689
An Mﬂb Member: Don't sit there. Cross the floor.

Mr. A. H. Ghumavi: Sir, every country is preserving throughous
the world excepting Indis. 7 yiee gold "

The Honourable 8Sir James Grigg: Would the Honoursble Member like
:-t know ?um, Great Britam exported 170 crores of rupees worth of gold
year :

Mr A. H. Ghumavi: Because you were indebted to the United States
of America .

An Honourahle Member: That is Indian gold.

Mr. A. H. Ghuznavi: You had to pay your debts. You did not send
it to other countries,

The Honourable Sir James Grigg: To France, Belgium and South
America as well. (Interruptions.)

Mr. President (The Honourable Sir Abdur Rahim): The Honourable
Member had better continue his speech.

Mr. A J OGhusnavi: England has exported gold to Belgium and

France . . . . .
The Honourable Sir James Grigg: And America.
Mr. A. H. Ghusnavi: . . . . because you are also indebted to France.

(Loud Laughter.) There must have Leen some understanding wherewith
you export ounly to France, Belgium and America, and to no other
countries. You had to repay [foreign investors also. You cannot say
that because England has been exporting gold to America and France
and Belgium, India shounld also export gold to your country. (Laughtee.)
I am almosg certain that in another vear, if you continue this exoort of
gold. not an nunce of gold will remniu in this country; and such gold is
not at present heing exported for making a profit, but you are forcing the
people to sell it, because they cannot rmake their two ends meet. Sir,
in this connection, before [ proceed, let me tell this House that since
1982, I have been advocating on the floor of this House sn embargo on
the export of gold. This is not the first time T have been saying this.
(Hear, hear.) 8ir, in this connection I also edvncate the diseo}ltinumeo
of the import duty on silver, and here I congrstulate my friend, the
Honourable the Finance Member. (Hear, hear.) A substantial reduction
in the silver duty is « step in the right direction, snd T hope and trust
that ultimately it may lead to its abolition. Sir, there was no silver duty
in the beginning. It was imposed, if 1 remember rightly, in 1929 for the
first time. Am I correct?

(Mr. K. Banjive Row nodded assent.)

That was the beginning of this silver duty, and, from the last speech
made by the Honoursble the Ilate Finsnce Member, Sir George

BSchuster . . . . (Laughter.)
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An Honourable Member: He is alive very muech. -
Mz. A, H Ghusnavi: I am very sorry. (Loud Laughter.)
An Honourable Member: Hurry up.

. My: A, B. Ghumavi: Well, this is & “Bill”, I can talk as much et
I'like. B8ir, while presenting his budget in February, 1984, Sir George
Schuster said this about siver, and I am only reading one passage:

It ‘therefore, that we might reduce the. by ene-third, namely, vy t
md s h‘a';m:u per ?:nco, wit'b.out thereby noomn:‘l‘;’ Aﬂlcting vhe Bombay pnr{ee'::
all, for it would still be somewhat below he London parity.”

The result of this duty was that thers was no import of silver at all
'mib there was no duty at all which they could realize, and what he says
is this:

*““We think it fair to anticipate s small import of silver as s result of this reduction
bringing up the receipte from one lakh to five lakhs of rupees This means an incresse
of four lakhs on our estimates,' ‘ i

That is to say, when there was the duty of seven and a half annas per
ounce, the import duty they could realize was only one lakh, and after the
reduction to five annas, the then Finance Member expected a realisation
of five lukhs—an increase of four lakhs. Now, the present Finance Mem-
ber, by reducing the duty from five to two annas wil]l surely expect a larger
imeome thercby; und of course there will be no income if this is reduced
but there will be a very great import of silver if the duty is taken off
entirely. 8ir, 1 now come to the additional duty oo salt. (Hear, hear.)
Sir, 1 welcome the Finance Member's expression of sympathy.

My, 8. Satyamurti (Madras City : Non-Muhammadan Urban): You have
begun in earnest.

Mr, A, K. Ghusnavi: I will prove my case. Mr. Satyamurti, I know,
does not like this—therefore, 1 will take much of my time exphnnmgwhy
tiis particular additional duty should be knocked of at once and I will
prove it to this House to the nilt. Sir, ] wanted to do this when that
Salt' Bill came befors this House, but I might not be here, and I am tak-
ing’ this opportunity to explain my position about that duty before I leave
for Calcutta.

Wy, . B, James (ﬁladm: European): Why not pair off?

¥r. A. H. Ghuxnavi: T am sn elected Member, I am not going to be
ohired ; it is 8 Nominated Member who has to pair. Sir, this is s duty
agninst which the Government of Bengal and the Government of Bihar
protested; vear in and yesr out, and the Government of India, without
consulting the Governments, either of Bengal or of Bibar, nyyoduced this
Bill in 1081 (Cries of ‘*‘Shame, shame’’), in spite of opposition by theee
two Governments. Sir, this duty on salt was introduced into this House
on the 17th March, 1981. Hoooursble Members are aware that there was
in Februarv or March, 1081, some negotiation between Mr. Gandbi and
Lord Trwin for s settlement. It is known to us, who were then Members
of this House, that Mr. Gandhj also wanted c ..

An Homourable Mamber: Mahatma Gsndhi; pleass.
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Mr. A. H. Ghuznavi: | beg pardon—Mabatms Gandhi wanted also
the removal of the salt tax. w I, sa » Member of this Assembly,
WA not‘aﬂhéd’ﬂu details ‘megotiations, yed, being here at thab
time, many things came at Jeast into my ears. The difficulty was how to
got out of that trouble so that there may be no duty on salt. Poor Bengal
was the vietim of that settlament,

Mr. B. Das (Orissa Division: Non-Mubammsdsa): Did you ot read
she report of the Tariff Board on salt and the recommendations they mude?

Mr. A. E. Ghusnavi: | am coming to that Tariff Board report which I
3 hold in my hand. Don’t you think that I bave not studied that
T peport. The Tariff Board said nothing of the kind and what is
the value of the report of the Tariff Board of 1929 in 19317 You could not
give effect to that report for two or three years. Talking of Tarif Board's
report and inquiry it is all farce and sheer waste of time and money. The
Turift Board recommend something but you do not accept their recommend.-
ations and you make vour own recommendations. It is not the first time
that T have said this; I have been saying this for the last two or three
yoars that the value of the Tariff Board reporta ie nil. This report was
made in 1029, und the cir¢cumstances changed so much in 1881 that ib
should not have been taken any notice of. Sir, if T may ssy so, it should
rlease Mahatma Gandhi that Indis will be self-supporting so far ss the
salt industey is concerned. Now, Rir, let us see the position of the addi-
tional salt duty. My Honourable friend, Mr. Satyamurti .o

An Nosiourable Member: Mahatma Smtyamurt:!

Mr. A. X, Ghumnavi: . . . . said the other day that the impor
duty on salé is a tax on s necessary article of diet. :

Mr. 8. Batyamurti: On a point of personal explanation. I said all duty
on ealt, and not import duty.

Mr. A. H. Ghuznavi: You said all duty on salt, and I say that this is
sn additional duty which Bengal and Bihar have to bear as an additional
fax on an artiele of dist. It is mesnt $0 help whom? Not the Indian salt
industry, and that I shall conclusively prove.

Mr. W. M. Josht (Nominated Non-Official): That is the ohject.

Mr A. H. Ghusnavi: It may have heen in your mind, but it has not
been achieved, and I shall show it presently. This sdditional dety’ is tb ha
levied to put the money into the pockets of four gentlemen in Aden. It
has penalised the Bengal consumers in the intcresta of these four gentle-
men who sre making tons of money. (Tbhe Honourable Membher showed
the picture of these .} These are the four gentlemen for whose
benefit this additional duty has been imposed, and why? Becauss three of
them ooms froom Bombay and one from Italy. 8o, by preserving the
Ttalian industry we are preserving the national industey of India! This is
Indisn sslt industry. BSo, Sir, this protection is bdn# given to these four
geatlemen and not to the Indian salt industrv. As T said, three of fhess
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gentlemen come from Bombay and Bombay has been dominating the Gov-
ernment of India all these years at the sacrifice of the interests of the rest
of the provinces. If these three gentlemen were not of Bombay, I am cer-
tein that this additional duty would not have been imposed. Now, what
did the Tarift Board report say? They mentioned these four wonderful
geatiemen who have vested interests in Italy. Two of them are Mussal-
mans, one is & Parsi and one is an Italian. The whole protection is given
oot to the Indian salt industry but to these four gentlemen. And it will
take two bours to give you the whole list of the amount of money which they
have made at the sacrifice of the Indian salt industry. I will show you
bow. I will leave all other points and will deal only with this point con-
clusively today. Now, Sir, the position is this. The Government intro-
duced this Bill on the report of the Tarif Board which was published in
July, 1929. It is a long report as usual and they could not come to any
conclusion after taking evidence. As usual, their conclusion is not alwaye
very clear. They submitted their report, as I said, in 1920 and the Gov-
ernment of India sat over it for two years. They woke up in 1981. Now,
the (overnments of Bengal and Bihar and Orissa strongly opposed the pro-

sal made by the Tariff Board, which consisted of Sir Padamji Ginwala,

. John Mathai and another. Writing in 1931, the Government of Bengal
described their proposals as ‘‘tantamount to the imposition of 8 huge fine
on the consumers of this side of India’’. They considered that the Board
hed exaggerated out of all proportion the importance of the western and
northern Indian salt producing agencies. It appeared to them that the
Board had magnified these insignificant concerns with an admittedly doubt-
ful future into a key industry of national importance, and they .propose
to give them a heavy protection at the expense of the Bengal consumer.
Even if that was so and if it was necessary to help the western and
northern India salt producing agencies to impose this duty, then we ocould
have agreed to it. But this duty doos not give protection to these western
and northern India salt producing agencies. It is giving protection only to
these four gentlemen.

Mr. X. M. Joshi: But Aden is sought to be separated from India.

Mr. A. K. Ghusnavi: When we are talking now, Aden is still paré of
India, and, by the time Aden is separated, you and I might bave died T¢.
is in the hands of God.

Mr, President (The Honoursble 8ir Abdur Rahim): Honourable Members.
ought mot to carry on conversation in this way.

Mr. A. H. Ghuznavi: Sir, the Government of India did not sccept whas.
the Governments of Bengal and Bibar wrote to them.

Mr. B. Des: Why do talk of Bihar and Orissa? You bad betier
mnﬁmyomnllﬁoB’engd?mWeinBihnmedmhnch_AW&n
oote of the Government of Bihar and we have condemned their action.

nmm:mmwuummma
Ovisse. Ha cannot talk for Bihar.
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Mr. A. H. Ghuznavi: Thereafter, a Resolution wus passed in the Bengal
Legislative Council on the $4th March, 1981. This question of the addi-
tional :nport duty on salt was debated and the Council passed the following
Resolution :

“This ‘Council cousiders the proposal of the Government of Indis, to impose a
further duty of 44 ansas per maund on all imported salt and to give a rebate to Aden
merchants, unjust and inequitable and cslculated to throw an unfair burden va the
g)plo of and s0 enter an emphatic protest ageinst the proposal and ts the

vernment of Bengal immediately to urge the Governmeat of India to abandon it."

But, Sir, the Government of India would not listen to any appeals from
the Government of Bengul. The Bill was passed as a temporary measure.
What do we find in the report of the Central Board of Revenue and my
Honourable friend, Mr. Lloyd, is also here. The Central Board of Reva-
nue, in their report to the Legislative Assembly Salt Committee—the report
is a long one, I will read only a few lines—say that Aden is securing
monopoly of the trade to the exclusion of salt mude in India proper snd
the report further points out that this would be entirely opposed to the essen-
tial object of the Tariff Board's proposal. They also pointed out that the
drop in the sea freights which had taken pluce in 1081-32 affected the
whole basis of the Tariff Board's report of fair selling price. That is also
exactly what I was making out. My point was that the Tarift Board repord
was made in 1929 and so their report was a back number in 1931 when wa
proceeded to legislate on the recommendations which they made in 1929,
Thats is amply proved by the statemente that the Central Board of Revenue
presented to the Salt Committee of the Legislative Assembly.

Mr. B. Das: Have you read the Pitt Enquiry Committee report pub-
lished after the report of the Tariff Board?

Mr. A. K. Ghuxnavi: I will come to that later on. In January, 1988,
the Government of Bengal again addressed the Government of Indis on the
matter and pressed most strongly that the additional duty should be with-
drawn. Now, Sir, let us see what the Central Board of Revenue say on
that matter. The Board was definitely of vpinion that Aden was ntroog
enough to stand alone. These merchants have been in Aden for years an
that the industry was not an infant industry so far as the Aden salt industr
was concerned, and that Aden salt has been successfully competing wit
foreign salt, year in and year out, and that.there was no necessity of giving
additional protection to these four gentlemen to profitcer and put the whole
money into their pocket at the expense of the consumers in Bengal and
Bihar. The Central Board of Revenue further says that:

o i inion that Aden was to stand alone, that
Aden al "; MMM’ du”mbli-hcd position s Bngdm‘b market snd  thss
admittedly Aden salt did not require any assistance and they were definitely of opinice
that no case had been made out for protection in regard to Karachi and Okha sources
on national or ecomomic grounds’’

What has. however, been the result? During 1981-832 and 1982-88,
80 far as Bengal Government was aware, no supplies of salt have entered
the Bengal mearket from northern India sources, not an ounce of salt has

to the hergs! market from northern Indis or from the centre of the
salt industry in Indis and still you are penalising Bengal to pay and enable
these four Aden manufacturers to put this extrs money into their pocket.
What is more? The latest report mentions the breakdown of ths sttempts
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to prodise Khewras crushed salt suitable for the Bengal market and this
moukes it abuadsntly clear that the prospect of supplying any part of
Bengal murket, with rail-borne salt from northern Indis, is more remote
thau ever ond the object with which this additional import duty wes
originally imnpoeed and the achievement of whiech has, until a year ago;

always been cited as a justification of this duty could no longer be
regarded us a practical proposition.

Mr. D. K. Lahiri Ohaudbury (Bengal: Landholders): Is the Honour-
ubls Member aware of the telegram sent by the President of the Muslim
Chamber of Commerce? Will he place their view before this House ?

Mr. A. B. Ghusnavi: I am aleo a Member of the Muslim Chamber of
Comrmerce. The Honourable Member need not remind me of that.

Mr D. K. Lahiri Chaudhury: Has the Honourable Member read the
presidential address of that Chamber?

Mr. A. H. Ghusnavi: Certainly that Chamber will support sslt addi-
tional import duty. But I am here to support the consumers and not the
Muslim Chamber of Commerce. (Hear, hear.) I have, unfortunately,
lost the thread of what I was aaying because of this interruption. I was
snying that the latest report of the attempt to produce Khewra crushed
salt ¢ Bengal market made it abundantly clear that the prospect of sup-
plying any part of Bengal market with real raii-borne salt—mind you, it
must be rail-borne saly and, here, I must mention that my Homoursble
friend’ represonting the railways will never allow rail-borne salt to coms
to Bengal, because the railway freight is 8o high—is remote and the object
with which this additional duty was originally imposed and the achieve-
ment of which has until a year ago always been cited as the justification
of this duty could no longer be regarded ss & practical propoeition.

Now, I come to my Honourable friend, Mr. B. Das. Further, it wad
olear from Pitt’s report that there was no ressonable pmgoct of establish-
ing the manufacture of salt on a commercial basis in Bengdl. That is
his latest report and Pitt is an authority on salt.

Mr. D. K. Lahiri Ohaudhury: There is also another version of the
thing in the same report.

An Honourable Member: What is the date of that report?

Mr. A. E. Ghumnavi: I don’t like to be interrupted now, but I will
give you the information later on.

Still an effort is being made by the Government of Bengal to test its
feanibility but that is no reason why they should, day in and day out, con-
tinue to im this duty and make the Bengal consumer suffer at the
expense of the fcur Aden merchants. 8ir, here is a letier which has been
sddressed to the Finance Member by the couvumers of Bengal. .B ine
long lotter and I will pot take the time of this House by reading the
letter in full. But it saye this: _ .

" ' .we think we meed my:no more than thes e
A A P R T ST e et e
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Then, it goes on to say that not an ounce of salt from Northern India
bas reached Bengal up to now. They say:

. “We feal it.our daty to point out that these vested in in Aden are uob
entitled to any such claim, We make this statement becsuse of -he fact that it has
innbally heen stated in the Aseembly that the tax was expoerimental and temporscy
..l u.- ”r u.h'.l. B . h .

This is what the consumers in  Bengal say and these mapa which I
have got in my Asouauxmwxll show that Boengal is supplied from nowhere

else excepting A dqés not .want to supply the rest of India.
~ Mx. President (The Honourable Sir Abdur : ‘The 'Chair would
temind the Houourable Mambar: that he is repesting hi oo taved.

Mr. A. H. Ghumavi: Now, Sir, from salt I will go on to wheat and
rice. Bir, the levy of an import duty of 13 annas per maund on broken
rice of foreign origin to my mind is a half-hearted and long deferred
measure of protection. The duty which it is intended to im is
only on broken rice. It is certainly not easy to distinguish en rioe
from unbroken rice. To uccord real protection the duty should be ex-
tended to all rice aud paddy. Personally I ehould have proefsrred o duty
of Rs. 1-4-0 per maund as recommended by the Crop Planning Conference.
As regards wheat, if the import duty helps my Punjab friends and the
Punjab peasants and the United Provinoes and 8ind, i have no objection,
but I ogzl‘l“;enntly show that it does not help either the Punjab, the
United Provinces or 8ind. When this import duty was imposed on
wheat it was purely as a temporary messure with no idea of giving pro-
tection cither to the Punjab, the United Provinces or 8ind. In that
particular yedr wheat was growing in enormous quantities in the Punjeb
asnd Government discovered that if something in the nature of a temporary
protection was not given, the wheat growers would go bankrupt because
most of the wheat was about to be distroyed as there was no purchaser.
That was the reason why Government came forward in this House with
a femporary ‘measure to give relief to the Punjab in that particular year.
They - ;:a an assurance that in the following year the wheat duty would
be withdrawn.

Captain Rao Bahadur Ohsudhri Lal Chand: No assurance was given
here.

Mr. A. BE. Ghusnavi: I do pot remember whether my Honourable
friend was a Member of this House when the Wheat Bill was introduced.
If he were here, he must remember that a protest was made by Bengal,
Bthar and Assam, when it was said that it was only a temporary mea-
sure and would be withdrawn in the following year and there would be
no necessity for the continuation of this duty. " However, I have no
qusarrel about its being temporary or otherwise. Tf it h_!!lpﬂ the Punjab
1 have no abjection, but I desire to show that it has not helped and it
will not help them. S8ir. this duty on wheat for the protection of the
Punjab does not assist the suffering of Bengal because we cannot snd
do not get Punjeb whest in Bengsl on' dccotnt of the high railway
freight. Punjab wheat is not avsilable and cannot be available in
Bengal. Therefore. you cabnot put the duty ss much ss you like; the
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consumers will be restricted to your province and you do not get a
market in Bengnl for your wheat. All that you are doing by imposing
this duty is making the Bengal people buy wheat at a higher price. But
surely they are not buying your wheat and, from statistics, I will be able
to show that the Punjab wheat has not gone to Bengal and Bengal is
still buying and will continue to buy foreign wheat at a higher price.

The Honourable Sir Joseph Bhore (Member for Commerce and
Railways): Bir, it is entirely untrue that Bengal is continuing to buy
foreign wheat to the exclusion of wheat from Northern India.

Mr. A. H. Ghuznavi: At any rate, there cannot be any question that
Beogal would have bought more from the Punjab but for high railway
freight. In any case, if it is thought that it helps the Punjab I, have no
objection. Bengal is suffering and will suffer L the benefit of other
provinces. If it helps the other provinces . . .

Beth Govind Das (Central Provinces Hindi Divisions: Non-Muham-
madan): But Bengal is part of India?

Mx. A. H. Ghuznavi: SBurely you do not expect one particular province
to suffer for the benefit of the others? P

Mr. President (The Honourable Bir Abdur Rahim): The Honourable
Member must address the Chair. He bas repeatedly been asked to do
L)

Mr. A, H. Ghuznavi: Sir, many Honourable Members have observed, in
the course of this debate, that the expenditure of the Central Government
should be kept down. 8ir, T repeat the same thing, at any rate I would
suggeet that it should not he increased in a hurry. One has to bear in
mind the fact that the limit of the taxable capacity of the people has been
reached. A reduction of taxstion is the principal means by which relief can
be afforded to the musses, and particularly to the rural population. There-
fore, 8ir, if you want to balance the budget, please do not forget the
fact that you have roached the taxable limit and that you cannot reason-
ably impose any further taxation on the people.

1 now turn, Sir, to another matter of vital importance to the masses,
and that has reference to rural post offices which, to my mind, should be
restored and extended (Hear, hear), and I would draw the attention of
my Honourable friend, Bir Frank Noyce, particularly to this matter. I
congratulate him on the progressive efficiency of the postal department,
which has certainly progressed ‘very oonsiderably during his tenure of
office 8o far as I have been able to find, but, Bir, I must say that the
rate of one anna for half a tola has been a nuisance to the people.

Somes Honourable Members: Yes, we agres.

Mr. A. H. Ghuznavi: On nine out of ten letters that I receive, I have
t0 pay a penalty of two pioe . . . . .

The Honourable 8ir Frank Noyce (Member for Industries and Labour):
My friend is extremely unfortunate in his correspondents.
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Mr. A. H. Ghumnavi: And, I am sure, my friends are paying the
same, and I have a very heavy ocorrespondence too.

An Honourable Member: From Egypt?

Mr. A. H. Ghuxnavi: Sir, the introduction of the rate of one anna

per tola and half anna post cards will be very much weloomed and
appreciated by the masses.

There is another thing which strikes me about the working of the post
offices in India. The post offices in India perform different dutiss at
different hours, and that is certainly another source of annoyance to the
public. For instance, a post office will accept money orders say up to
8 o’clock, a registration letter sav till 4 o’clock, and if an oxtra fee or
late fee is paid, the registration letter is received till § o'clock. How is
one to remember all these complicated hours of posting and the time
fixed for receiving money orders, telegrams, registered letters and so on?
‘There are different hours for different transactions, and this is certainly s
great nuisance. In the United Kingdom the post offices remain open for
certain hours during which they transact all kinds of business. For
instance, in Engiand the post offices are open from 8 A.M. to 8 ».u.,

and, between these hours, one can send his letters, telegrams, money
orders, insurance . . . . . .

The Honourable Sir ¥rank Noyee: Sir, I think I may confidently say
that post offices in England are not open for all classes of business from
8 in the morning till 8 in the evening.

Mr. A. H. Ghusnavi: Bir, ] am certain that they are open . . . .
Some Homourable Members: No, no. Only some are open.

Mr. A. H. Ghusnavi: Will you allow me to complete my sentence?
Before 1 complete my sentence, you start saying ‘“No, no'’. What I

want to say is that in certain localities in the United Kingdom certain
hours are fixed . . . . .

The Honourabls 8ir Frank Noyce: Very few.

. . Ghusnavi: Still it is & fact that certain hours are fixed in
oert.unn If.mfh:h though they may be few. For instance, in the locality
where 1 was residing, the post office used to remain open from 8 in .tho
morning till 8 in the evening, and, I thought, that was the usual time
observed by all post offices in the United Kingdom, but I‘mi be wrong.
One thing, however, is certain, and that is, that the workmg ours whic
are observed in the United Kingdom ought to be observed in India .also.
and the poor devils must be given at least a full and complete holiday;
because Bir.uwenllknow.cvenonsﬂundnythe . clerks are made
to work. and they have to attend to at least one delivery. What is the
use of having one delivery like that? Close the post offices at any rate
eatirely for one full dsy and give the poor clerks complete rest so that
they may work during the next mx days with much greater vigour and
efficiency. What is the use of having one delivery at 12 o'clock?
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+ [Mr. A. H. Gbusnavi.] - LA
us graduall{ get ourselves tht;customed to receiving nojolreﬂ:‘l on Sunday-
Therefore, 1 am merely out a suyggestion ogngdentlon
of the Honourable Member It wﬂl bé exceedingly useful if one dnys
complete holiday were given to the poor staff. v

Then, 1 would suggest that one anns postage should carry
and half anna should carry a postcard, that the post offices should be k
c»;mn. s in the United ngdom, with oertain fixed hours whep all hnss
| business should be ttansacted, a complete holiday should be
en to the staff, iostead of asking one or two dlerks to attend on
undays to deal with the delivery of letters, There is no clearance on
Sundays in the United Kingdom . . . . .

"1#-’

(There were a few interruptions at this stage.)

Mr. President (The Honourable Sir Abdur Rahim): The Honourable
lnidkmt‘;\" must address the Chair and should not carry on s conversation
e that.

Mr. A. H. Ghusnavi: I must apologise to you, Sir.

Then, 8ir, another suggestion of mine is that the postal authorities
should encourage commercial advertisementy ip the post and telegraph
offices on a large scale as we see in other countries. For instance, jn
Fngland, tho postage books coniain advertisements, and in certain officee
I found that most of the stationery like blotting paper, ink, inkpots, pen
holders and wo on, is supplicd free by the advertisers. In the same way,
it we oncourage dealers in stationery to advertise in post and telegraph
offices, they might give the departmente sutlonery free which will mean
a considerable saving to Government.

Then, Sir, there has been an iuaeue, I notice, in trunk oalls between
Dclhi aud Caloutta. Those who are in business will bear me out that
high prices never give s good return. The man who sells cheap gets a
better return than a man who sells dear. If you think you will get more
money by increasing the rates you are mistaken. I think I have been
using tho trunk telephone more than anybody else, but 1 have had to
diecontinue it because the rai- is double of whst it was last year.

Then, coming to my Honourable friend, the Finance Member, I find
that he has been in certain difculties because his predecessor had given
certain pledges to this House and he had to honour those pledges. This
has resulted in withholding the relief which could have come to the poar
and the deserving, as well as to trade and business, by raising the limit
of exemption ss regards income-tax and by removing the surcharge on
income-tax. The pledge was that he must restore the salary cut, snd in

the salary cut. he has not been able to give that relief which
honhmﬁdhnvsdom that is to say, at any rate, raise the taxable limit
from Rs. 1,000 to Re. 2,000, gndnlnothccnhumalofﬂnunbugv
oh income-tax. Imomb-hx m 8 bad tax .

Mr. X. M. Joshi: Is a good tax.
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Another Honourable Member: A very good tax.

. Mr. 4. H. Ghuznavi: And, last year, when the State Protection Bill
was introduced, this House was told about the benefite derived by the
States people,—how they live there happily and peaocefully, and one of
the benefits was that no State levies income-tax. It is only tho British
India that levies income-tax.

Mr. A, H. Lloyd: At least thirty States levy income-tax.

Mr. A. ¥. Ghumavi: However, that is what I gathered last year that
they were not having any inoome-tax in the Btates. The present Bill
taxes people with an income of Rs. 1,000. Just realise what this means.
Rs. 1,000 a year, that is, about Ra. 80 a month. Panwalas, bidiwalas,
and all sorts of walas have heen caught in the net.

An Hopourable Member: Do you represent them?

Mr. A. H. Ghumnavi: And this restoration of the salary cut has placed
;nudaddiﬁonal_ diffioulty on the Bengal Governmont in balancing their
get

Next, I céme to the removal of the export duty on skins. Except my
Honombie friends from Madras nobody else in this House wanted that
f_.he duty on skins should be retained last year.

Mr. B. Das: I wanted it to be retained.

Mr. A. K. Ghusnavi: Lot us see what is the result of withdrawing
that duty on skins. The Honourable the Finance Member said:

m;m-mmmmm'%snmummm trade in our
dechined in volume, as the previous
{rom lsmmmﬂmmdh mmm%.mpw 119

I think @ friend from Madras, a Muslim friend, has this in his brain
for the last nine years at any rate, that the ratio should be changed from
1-8d to 1-4d and a heavy duty tr'uirlond on skins and hides. Of course,
Members oonnn%ogom always welcome a duty on skins,
Telegrams have been pouring in from Calcutta snd other centres:

“Informed opposition nrpmml os{ abolition of export pn skin. This burden
of duty falls on actual owner of:s:nllwhonﬂ-poori;ndhn.ﬂunomm
influence in abolishisg this export duty. The Skin and Hide Trader Association
Calcutta.”

“Strongly urge you support Oovernment motion for abolition skins ex

same hvinﬁ ved extremely dstrimental to India by aflecting thousands po.{lpaoplc
ing ao and depressed classes. anrm of nporl. dnties generally
ised to bo unsound. Unless duty removed Ind dmu export trade bound

fart to decline TeasOW severe Hﬁﬁﬂm markets, Shnpm

dnmglﬂlfellbl per cent from ﬂ‘umwlthwl corresponding iu

in mnptm Madras tapning indastry. Calenita H% and Bking ahl.ppel‘l

‘*Abolition pf .ﬁnﬁ duty on lkln- N‘lnl

essentisl otherwise we ucers
will suffer badly Producers of Bihar htdu and m”
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‘8o far as Bengal is concerned, the increased yield:fvoin the jute
has brought great relief. But Bengal will not rest content until she
back the whole. It is only just and equiteble that it should get the

without delay. The price has gone down so0 low that it comes out
the poasants and 1t is not borne by the shippers or buyers of jute. Another
argumeutiabhnzit.isncommogitywhiohisamonopolyotBengalgnd
surely all its benefit should remain in that province, pafticularly. whan it
comes out from the pocket of the cultivators. The economic welfare of
the people, as a whole, is one of the foremost duties Jof the State to
promote but it is not by that alone that the Government will be judged.
The human element, nlywr all, constitutes the best part of the national
wealth of any country and men do not live by bresd alone, so0 also
nations. The Government will be judged by the human effects of the
cconomic processes of the national policies which they encourage and
foster, that is to eay, the Government is to be judged by the effects
of their economic and other policies on the Hiiman’ element which ‘con-
stitutes the best part of the national wealth. In India we do not believe
in a very high standard of materinl well-being, but, -at'the same time,
it cannot be gainsaid that u certain minimum standard 6f material well-
being is necessary to huppiness, and the gencral standard in India is far
below that level of standard. The exercise of a little imaginstion on
the purt of our Finunce Members will conviuce them, as it had convinced
Sir George Schuster, that statistics proving the wealth of a country as o
whole do not necessarily demonstrate the well-being of the masses of
the population. Thus there is the Government's policy economic as well as
political, which should be so framed us to meéet the nceds :of: the nation.
Not only should the proper distribution of wealth be assured but every-
thing should be done tc raise our semse of national respect. - A rluful
and contented national mind is also needed for making people more
cfficient. The constani sense of degradation and tribulation attects the
cfciency. They cannot bub feal they are not the architects of their
own fortune in & land which is theirs by birth. We, Muslimg and
Hindus, who had ruled over India and governed this ancient land with
succesas, feel deeply humilisted when we are told that we are not com-
petent to officer our armies. Had uot all the provinces armies of their
own, which at times had to be led againvt even the great Moghul? Had
not the great Emperor Akbar to send his famous generals to conquer
Rengal ? Who then served as soldiers in the Bengal army ? Who composed
the Bengal srmy under the Nawabs in the early days of the European
settloments in Bengal? Who fought 1n the Scuth for and agsinst the
British and the Freneh? Who fought uuder £he great Sivaji? Where
are those people now? 1f today the army is a close preserve for a few
classes and if tcday Indis is not in a position to produce individual
officera to run her army. it must havs been due to the deliberate policy
of Government which reserved the Indian army as the training ground
for British officers ond a few classes distinguished us martial classes.
Again, we must have a mercagtile merine. Our claim in tln's'reape.ct
will not be satisfied hy the training of a few people on the training ship
“Trufferin’. We dexire our coastal maritime trade secured to us and
rescrved to Indian-owned vessels. All restrictions in this respect must
be done away with and onr self-respect restored with full scope for our
wmanhood and full opportunitics for our national development. @ir, in

in
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cconnection of this coastal trade, I would like, with your permission, to
read one or two lines from the Legislative Assembly Debates of the 25th
February of this year and quote Mr. B. Das: Referring to Mr. Hossack's
‘motion, Mr. Das said:

_“My Hononrable friend also talked of the Inland Btéam Navigation Company.
This is not the first—probably this is the bundredth time—when thin House ias beem
told how Inland Steam Navigation ios started by ladisns, were driven to the
wall by the rate war which Inland Bteam ios, apatrolled by Europsans in
Bengal, lsunched on them. My Honoursiie frisnd, Mr. Ghusnavi, if he risss after ms,
will be able to give those distressing tales and even todsy we know what is happening
on the Bombay side.’ :

I have some experience of Indian coastal shipping. Just after the
war, one crore of capital was raised in Bengul to start a new company
called the Eastern Peninsula Navigation Company, Limited. Fifty lakhs
wag paid up with which we hought four sen-going vessels. en we
started business, the rate-cutting by the British shipping was so intense—
and we hsd no sympathy from Government or sny support (Cries of
‘‘Shame, shame’’), that that eompany was ruined and the whole of the
sesets of the steamship company Im{ to be sold to a British Company
{Cries of "'Shame, shame,” shame, shame'') at an insignificant price, and
all the money of the shareholders wae lost. Even if an Indisn company
started today, what is the guarantes, unless this House gives protection,
that it will not meet with the same fate as was met with by the
Eastern Peninsula Navigation Compsny? With the British shipping
interests pow controlling the coastal shipping in these arcas . . . ..

4

Mr. ¥. M. Joshl: Why? Including our Government!

Mr. A. H. Ghusnavl . . . . what is the guarsnice supposing tomorrow
wome big steamship company sterts in lodis, that thut com:
472 ° peny will not meet with the same fate as was met with by
the Eastern Peninsuls Navigation Company with its crore of rupees of
capital? Therefore, I say, something has to be done to meet this unfair
competition: and, I am sure, that if we had our Honourable friend, the
present Commerce Member, he would have taken up tb‘g matier.in right
earnest; anyway, he saved the Scindis from moeting with the same fate
as that of the Fastern Peninsula Navigation bad to meet with. At any
rate be saved the Scindia; but as far ag I know of the Scindh und from
all the recent information I have, 1 may say that it is for all practical
purposes one of the branches of the British Indis Steam Navigation Com-
pany. I do not think it has any independent existence—it cannot have under
the existing circumstances,- unless you can prevent the mischievous practice
of the DBritish shipping companies’ rate-cutting, ;m_\‘uta rebates, oc_?nﬁ.
dentin] rebates. and the freight-cubting wh_ich they will no doubt continue
in order to kill any new shipping compsnies that are started. (''Shame,
ghame.') Therefors, legislation of this kind is necessary to save the
constal trade for our Indian shipping—I have no objection to the British
shipping companies competing with us, but they must not do rate-cutting;
that must stop, and it must be on a fair basis. (Hesr, hear.) 1 would
have no rate-eutting as between the Indisn and British shipping com-
ies: we nra mot, of course, concerned with foreign cowipanies ut all.
Well* there we will give yon preference, but, so long se we can start
p2
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ow own companies, surely they must have the firsy preference, even as
aguinst yours, so far ns the constal shipping is concerned (Loud and
Prolonged Applausé); and until we can have our Indian maritime coastal
shipping in our own hands—not to talk of our share in overseas trade
‘nj all that—there can he no peace. S8ir, I have got statistics, which
1 have boen collecting, which show the huge trade that is in the hands
of thic conastal shipping. It is tremendous—you have no idea of what
it is,~—~you can huve no iden of the huge profits that these British shipping
companies are making from out of our coastal trade.

8ir, the voiume of unemployment existing in this country does not
refleet any credit on the Government. The removal of that is the problem
of problems nnd ull over the world, apd not only in India, it is essential
that there should be co-operstion between the Government and the people
in all matters of national welfare, and our Government here should take
the penply into their confidence. If that is done, and if they will pursue
# well thought-out programme with earncstness=—I do not want these
haphazard maasures  of giving protection to Mr A. or to Mr. B,
whether he deserves it or not—thus, the Tariff Board may have recom-
mended something twenty or fifteen vears or five yeasrs ago, and you
may now want to give protection to this industry or that,—when it is
8 back number—that in not the way to give protection. Well thought-
out prugramines are necessary, and they must be catried out with earnest-
nesq and determination und with a will to find the solution. (Hear,
hear.) Bir, tho restorntion of prosperity will not be so difficult then as
they sometimes make it out to be. There must be a realigsation of the
fact that the principles of economics are not immutable like the principles
of mathematics for all times and places. Bir, we have to devise a plan
which will be effective under our conditions. Thig is the very least that
the DBritishers here cnn see done. Otherwise, Sir, the spectacular show
of a crore of rupeen for village uplift is a mere éve-wash. (Hear, hear.)
:t is too smoll to give any decisive results. It does full credit to your

eart.

An Honourable Member: They have no hearts.

Mr. A. K. Ghuzmavi: But not to your judgments. Be it remembered,
every nation doserves the Government it can pay for, and that we cannot
ay for this top-heavy sdminisiration. (Loud Applause.) Further, S8ir,
et it be remembe that righteousmess exalteth & nation and any

departure from it will be ruinous. 8ir, I have oconcluded. (Loud and
Prolonged Chsers.)

Several Honourable Members: The question be now put.
Other Honourable Members: No, no, no, no.

Mr, President (The Honourable Sir Abdur Rahim): The Chair aceepts
the closure motion, having regard to the fact that an srrangement was
arrived ;t hetween the Partice. The question is that the question be
now put,
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[At this stage, Mr. President (The Honoursble Sir Abdur Rahim)
vacated the Chair which was then oecupied by Mr. Deputy Presidens.
(Mr. Akhil Chandrs Datta).]

Dr. T. 8. 8. Rajan (Tanjore cum Trichinopoly:- Non-Muhammadan:
Rural): Mr. Deputy President, before I address the House on the question
of the Finance Bill, I am one of thoge who have been watching pro-
ceedings of this House for the past one month and a half and my im-
pression has asdways been that, if there had been one of my brothers on
the Treasury Benches, things would have taken quite a different turn.
8ir, for one thing, unlike in other countries, we have no Medical Member
in the Viceroy's Council or on the Treasury Benches. I do believe that
a certain amount of knowledge of medicine will do good even for such a
successful Financier as the Honourable the Finance Member, because
a financier and an economist are both talking in terms of money, in terms
of business and they do not take a correct perspective of human lives
and human values. It is my belief that for any economic plan of working
or for good finance. . . . .

Mr. Lalchand Mavalral (Sind: Non-Mubhsmmadan Rural): Sir, I rise to
% point of order. [ think we should not be expected to address empty
Benches on the other side. Neither the Hononrable the Finance Member
nor the Member representing the Central Board of Revenue is on the
Government Benches, and I, therefore, think it is not right that the
debate should proceed in the absence of these Government Members.
That is the point of order that I raise.

The Honourable Sir Nripendra Sivear (Leader of the House): What is
the point of order? Does the Honourable Member ask for a mandamus
to bring the Finsnoe Member to the House? 8o far as the re ta-
tive of this particular Depsrtment is oconcerned, he is here. t is

the point of order that my. Honourable friend is raising? If he tells me
that, T can meet it.

Mr. Lalchand Wavalral: My point of order is this. The House is
disoussing the Finance Bill, and [ am asking, is it fair that the Finance
Mombu.honldnotbohentolmwummhmmmdab Honour-
able Members on this side? Ia it fair that the Finance Member should
slight the House by abeenting himeelf like this?

The Homourable Sir Nripendra Sircar: Will my Honourable friend:

now tell me what is the point of order? His pomb is, is it fair that the
Finanoe Member should not be here. Is that a point of order?

Mr. Lalohand Navalrai: My point of order is quite plain, and I am
sorry if my Honourable friend has not followed it. In a Finanoe Bill,
it is the Finance Member who has to hear all our criticisms sud he has
to give a reply and he has also to see that the demands of the people are
attended to. If the Finance Member is not present in the House, that
means that there is no one on the Government Benches to hear what we

on this side say and the Leader of the House would not he considered
to be in charge of portfolio. Therefore, I would submit that this
being discussion on Finanece Bill, the House cannot proceed with

a
discussion without the Finance Member being in bis place. I would:

?
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go further and say that the House is not a complete House witho.
Finance Member being present at the digcussion g:x the Finance B:l‘l‘ tl;?
therefore, wans the decision of the Chair as to whether, when the Finance
Member is not in the House, there would -be any use in discussing.

‘r- ‘. ‘- mnl n‘q Bak n' Cum l" -d . M
Rural): Let the House be t(\djouamr?d i) Moaday, T hemmadun

Mr. Deputy President (Mr. Akhil Chandra Datta): Will the Honour-
able Member show the Chair any rule or Standing Order, which makes
it obligatory on the Finance Member to be here? It is certainly desir-
able that he should be here, but if he is not here, is there any rule which
empowers the Chair to compel him to be present?

Mr. Lalchand Navalrai: 1 submit that common sense requires that
when there is a discussion on the Finance Bill, the Finance Member
ought to be present in the House. No rule or Standing Order is re-
quired. I appeal to your inherent powers. )

The Hongourable Sir Mripendra Sircar: May I make a submission. I
submit that it would be intolerable if the Finance Member cannot get
away for 20 minutes, after he has been here from 11 A.M. this morning
till 4-25 p.m. We know and we have been told that this is a discussion
on the Finance Bill, and that the Finance Member should be present
here. But, Sir, under the Finance Bill, the House may discuss sl sorts
of subjects. You may discuss repressive laws, you may discuss scarcity
of water, and there is no rule or Standing Order that the Finance Mem-
ber should always be present in the House. Surely there are enough
people here to take notes of what Honourable Members are saying with
regard to particular subjecta. We know that we shall be dispersing for
the day at five o'clock or a quarter past five, and those who take notes
will amplify all the subjects to the Finamce Member and he will be put
in possession of all the facte. The Fipance Member did not mean sny
discourtesy to the House by being absent temporarily. I submit to the
Chair that there is no rule that he must be here from the time the As-
sembly meets for the day until it adjourns.

Mr. Deputy President (Mr. Akhil Chandra Datta): As pointed out by
the Honourable the Leader of the House, the Honourable the Finance
Member was here from 11 a.x. to 4-25 p.M. The Chair, therefore, rules
that there is no point of order. Let the Honourable Member, Dr. Rajan
continue his speech.

Mr. Mohan Lal Saksena (Lucknow Division: Non-Mubsmmadan
Rural): I want to rise to a point of order.

Mr. Deputy President (Mr. Akhil Chendra Datta): There cannot be
sny discussion on this point of order which bas been decided by the Chair.
If the Honourable Member wants to raise any fresh point of order, he
can do so.

. Mr. M. 8. Aney (Berar Representative): 8ir, have you not given your
ruling just now that the Honourable Member, Mr. Rajan, should con-
tinue his speech, and 1, therefore, think there cannot be any further dis-
cussion on the point of order. You have decided there is no point of
order, and there can. therefore, be no further discussion on that.
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Mr. Mohan Lal Saksesta:. My submission is that there is no rule. . . .

"Mr. Depity Presdemt (Mr. Akhil Chandra Detta): The Honoursble
Member cannot disciiss the ruling of the Chair. Let the Honourable Dt.
Rajan proceed with his speech. . .

Mr. Mohan Lal Saketna: 1 wish to submit. . . :

Mr. Deputy President (Mr. Akhil Chandra Datts)! Order, order.
There cun be no further discussion on this point. -

Mr. Lalchand Navalrai: 1 am rising to a fresh point of order.

Mr. Deputy President (Mr. Akhil Chundra Duttu); ls it a fresh _point
«f order, or the swme thing over ugain? S

Mr. Lalchand Wavalrai: Tt is another point of order in the sense that
! only xubmit und wsk if the decigsion that the Chair gave was the final
decision.  Of course, | did pot hear what the Chair ssid excepting that
the Honouruble Member, Dr. Rajan, wus”usked to proceed with his
speveh. . What 1 mean to subinit is that I wunt the Chair at lesst to give
nme thint ruling with some reason. g

Str Jehangir (Bownbuy City: Nop-Muhmnmadan Urban): Sir,
1 mmnintain that the remarks made by the Honourable Member cast a
reflection on the Chair.  Sir, as long us there was a joke, 1 did not ob-
Jeet, but T now protest against the reflectiva made on the Chair and the
Honourable Member must be usked to withdraw his remuarks

Mr. Deputy President (Mr, Akhil Chandrw Datta): The Chair does
not propose to take any notice of those remarks and it would ask Dr.
Rajun to proceed with his apecch. There must not be any further dis-
cussion on the point of order which has been decided by the Chair.

Dr. T. 8, 8. Rajan: 3ir, | was just saying that the whole busis of
weouomics would beconwe v right one if the ceonumic wmit: is charged
from ngnms, aunws and pies or pounds, shillings and pence, to h n
life, and if veonomics wre based upon standards of humah fife and the
value of huinan lifo in terms of ecanomics, we would soon arrive ut s
curreet budget’ with regard to national income as well as national expen-
-diture.  Tuke, for these cconomic principles, the fundamental unit, the
human life.  You cannot huve a machine working, you eannot have in-
come, you cannot have expenditure, if you do mot take. into copsiderstion
human lives, and, by human life, I mean human life value which weuns
that every one who is alive today and who has got to turn out work
in terioa of national coomomy fonns a natioual unit of life both in his
cown life aa well as in his cconomie value. If A human bheing starts wish
tonger period of life and inakes hiz body unit a national asset in terms of
.cconomics, he would soon find that every human life, whatever may be
its value today, would infinitely be enhanced if the life value is incressed,
-even though it is increased by a day. True economica would cerlainly
try 10 solve ‘the real orux of the problem, and what is the crux of tl
problem a8 it stands in India todsy? It is this. that humaa life in
country has sm average of less than 30 per cent. of what it prevails
in European countries.

4¥F



— THE INDIAN FIRAMGON MILL, 0y

The average life of an Indian here in this 0o is Youghly abéu

. ) ut 28
yoars, while that in Europe is over 47. 'If the value of ym life is
put down at the rate of half.amammy or seyen pies, uv was said  this
morning, you csn just imagine that if our national lifv is increased by
ever 80 much as five or ten yewrs as the life average of this ocountey, i
Ineasures are taken to 80 arrange us 1o make it possible for a man to live
longer in this country, then you would concede that the economic value
of the income is enormously incressed. 1t is only on the busis of human
life that I went every economic pringiple to be plasned. Aud, if you
concede that, what does it come to? When you talk of wachinery,
when you telk of taxation, when you talk of income, our financiers sre
likely to ignore the life element in it, That is why, when 1 started my
remarks, I' said that it wus better that there was a moedicsl man who
understood the real value of lifc in the counsels of this country. And
that is why 1 regret it was not so. If the Honourable the Finance Mem-
ber were usked to think in terns of life values in this country, he would
certainly concede my argument that, whatever money i apeut, it must
be epent firstly and primarily on the prelongstion of Jife in this eountry.
The prolongution of life really means economie gwin to the nation; it really
means economic strength to the country; it realy ineans a profit to the
tace und the nation st lurge. It is this value that I'should like 10 place
before him for considerstion. For this nbject we have got one crore of
rupees to he spent; snd the Honourable the ¥inante Member has not
given us any’ clear idea us to how that one erore is going to be spent,
The other daly o question was nsked from this side of the %imm- whether
he has visited any village or whether he has scen un Indian village. I
learnt fron the newspapers this momning that the Honourable the Finance
Meniber got himself trained in the villsge life of India hy paying u visit
to a village & few duvs agn under the auspleen of one of the Hononrable
Members of thisn House, 1 suppose he hag seen some of vur worst villages,
and perhaps, side by side, with some good villages: Now, if in the vil-
Tage he saw aqualor and dirt and hungry men and poor men dving, and
he went and suw the other good village as has been reported in  the
press, what is his economic 'gnin bv the two eontrusts that he hus ween?
Will not his one erore 'of rupees be economically utilised in relieving that
viluge of squalor, dirt, short epan of life and hunger-stricken people?
It vou can spend ope rupee in that village and make them live for ore
day more, will it not be an cconomie gain to this country? Tf that
position is conceded, you next see that every endeavour which Govern-
ment ‘have to make must be with this one purpose that the life of the
race ought to ba extended, and in that direction alone is neonomie re-
eovery pussible in this country. But, if, on the contrary, ns has heen
bappening in the last so many years, if the average life of the race sinks
from 40 or 50 down to 22 or 28, you can have any amount of economié
planuing ‘and you may give any number of crores, you may even give
one crore of rupees, but if that crore is not spent to raise the national
economic value in terms of human life, it ia shnply an absolute wasts of
expenditure. It is on this issue slone that the whole plan has got to bhe
thought out. I will put it to the Honoursble the Pinance Member to
think about planning which would so utilisc the amount of one crore,—
which unfortunately is not even recurring,—as to increase the nationsl
life av . whith would be a thoroughly good investment. And he will
find that his economic asset will incresse ten times if not more. There-
fore, there should be a planned-out scientific and hy improvenient
of ear atums, a freedom from  epidemic  dmenses ich are really the
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result of diré and squalor which can be preverted. Iy cannot be said thak
the Government, as constituted in India today, is incapable of doimg it.
Burope has done it, all eivilised countries have done it; and, as a result
of their doing it, you find that the average life has gone up in Europe
to what it was 200 years ago. I put it to Government that if, with all
the finances that you have at your disposal, you fail in your fundamental
duty as economists or as nation-builders and in spite of spending so many
orores every year you do not spend one rupee to prolong the average life
of this race, you are doomed and you cannot stand up before either man
or God with your hand on your heart and say that you have done your
duty by the people of this country.

Then, Sir, 1 come to the next question which has been occupying
the attention of the medical world. The necessity for s scheme to pro-
long the average life of this race is unquestioned. If any man has got
to work with a financier to improve the ecomomic condition of this coun-
try, the foremost duty lieg in collaboration between the scientific
men, the man of medicine, the man of hygiene and the financier to
evolve u correct scheme and to find out ways and means of prolonging
the life of our people which is really an economic asset to this country.
The medical man has got to be assessed his right place. You can imagine
that if there were a Ministry of Health in the present Government such
a lack of consideration for such an important subject as I have raised.
would not have hapﬁened. If before framing his expenditure for this one
crore that he has allotted for the improvement of the villages, the Fin--
ance Momber had taken medical men into consultation he would have
found how beneficially and economically this one crore of rupees can be
spent and how the national wealth would be improved that was. But.
evou as it is 1 amn afraid the Indian medical man today has to work.
under very great handicaps. The Indian Medical Service, in spite of ali
this agitation in the press and the platform, has become & monopoly ser-
vice in this country. After having about 300 medical men as the army
reserve that is given to the civil service for the benefit of the military,
Government are asked to provide for more places. In the course of the
discussion, the other day, it was steted in the Upper House that the
ratio of two Europeans to one Indian could not be altered in view of the
fact that civil service men required European medical men to attend on-
themm. Well, Sir, it looks a most ridiculous proposition for sny Govern-
ment to advance that, because w certain number of civil service men want
a particulnr kind of medical men to attend on them, it is the duty of the
oountry to provide for such men. Sir, in this matter it is a question of
knowledge, it is & question of science, not of black, white or brown. It
a qualified doctor is capable of desding with diseasc and with the general
health of the people, I cennot for one moment see what human argument
oould be adduced against a man being dark, and, thercfore, he cannot bc
allowed to treat a white man or woman. I can also state as a medical
man, who has lived and lived successfully in life, that I have yet to find
a man who would tell me that, because I am a black or brown man, I
should not treat him. There are brown doctors in white countries, and
these doctors have got & practice amongst white people which is the envy
of several well known white doc&ash.:ld‘l;}cnglmhm cannot serve in
India unless are provided with whi tors, it pesses my compre-
bension why t?:’ Indian cxchequer and the Indian Legislative Assembly
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shoyld go.out of their way to vote enormous sums of money for providi
white doctors to eivil oaryvnnh in this country. aoney for providing

Then, again, with regard to the question that there should bs two
Eurcpéans to one Indian in the I. M. 8., how is this ratio worked out?
And, what is the basis? While you say that there should be two Indians
$o one European in the regular army, here the ratia is reversed; here you
inflict your European officer on the civil side, not only you want a Euro-
pean officer for yourself, but you inflict him on the civil side too, which
8 a most illogical proposition. Now, take it the other way. Why do you
force your men on the dark sepoy? He is quite content to be under
an Indian Medical officer, and I don’t see how the ratio of 3 to 1 holds

good there.

The third point, and the most atrocious thing is that, after havin
satisfied the military authorities, thc military department oomes an
agks the civil department: “Look here, we want to keep somo men ss
reserves’’. For what ?—for any unknown contingency like a war. A war
may or may not take place, but the civil side has to accommodate about
300 I. M. S. men and pay them from the general exchequer, and these
people not only block the intelligence and promotions of Indians, but
their claim and their right to be there. Not only that. What have the
Government dane? They have posted all the reserve men on the top
service which ‘develops intelligencc, which requires energy, which re-
quires thought,—ingredients which go to make the profession successful,
all those things which go to make the wellbeing of the race, with the
result that Indians have to stew at the bottom. Indians with far better
qualifications and experience than those possessed Ly the I. M. 8. offi-
cers are kept down. For instance, there is & Medical Research Depart-
ment in this eountry, and a few appointments were recently made. I
understand there were 12 or 14 Indian applicants holding wome of the
higbest qualifications, qualifications which no man can aver question.
Some one trotted out a pious wish wnd said shat four of the appointinents
to be made should be from 1, M. 8. men, Why should there be 1. M. 8.
men even for research work, I ask. Has the I. M. B. man got the neoces-
sary qualification even for research work? 1 really fail to understand
the reasoning. I. M. 8. does not mean any specisl quslification. I.M.S8.
simply mean s special brand of scrvice, it means nothing more. You
bave ‘got superior men in the I. M, 8. and you have got inferior men
in that service, but everybody is ranked ne I. M. 8., and, the moment
aman is an I. M. 8., he is considered good cnough for eaything. I
really cannot understand why for the Medical Research Department there
should be a restriction that four men ought to be selected from among
the I. M. 8. men. The other day, a Board met to make sclections for
some of these appointments, and there were Indian applicants with exocel-
lent qualifications, much better than those by the 1. M. 8.,
and simply because four I. M. S. men had to be selected, most of our
best brains were turnad out. This is what bappened . . . .

Bir Oowasfl Jehangir: Four seats out of how many?

Dr. T. 8. 8. Rajan: T believe therc were six posts veeant, and, out of
these, four were reserved for I. M. 8. men, but there were six or eight
applicants who were infinitely better men than the I. M. 8., but merely
because they were not I. M. 8., they were given the go by, and novices,
who had not doune any responsible work, were taken, simply bhecause
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they were in the I. M. 8., and we were udked to swallow these I. M. 8.
men. That is exaetly why I bitterly complain ageinst the system by
which you ask us to reserve u certain number of posts for a certain class
«f people, not on account of their merits, but simply because they be-
Jong . to the I. M. 8. cadre, and for no other reason. Therefore, 1 say
it is entirely unjustifisble, it is entirely unjust that you should try
and thrust most of your I. M. 8. on the civil populstion depriving the
civil population of power, civil populution of energy, civil population of
intellect, civil population of brains which should naturally go to serve the
<ivil population of this country,—vou deny ull thut. And, what is more,
sll the topmest appointinents, beginning from the Director General of
the Indian Medical Service down to the district head are reserved for
the [. M. 8. men, and, therefore, what happens is that the junior man
on the civil side, however well qualified the may be, ean never get to
the top post. Toduy | can show a Iarge namber of Indisns holding some
of the highest medical qualifications like F.R.C.B. that ave serving under
the 1. M. B, who have not got even u fourth of the qualifications pos-
sessed by Indians, and such a sad upectacle cannot he seen in any other
part of the globe. (8heme, shame.) Thi# is the sort of treatment you
give to the medical services of this country, and naturally all the medi-
cul intelligence goes waste for want of sufficient opportunities for In-
dinns. Where is the energy, where is the inspiration to come fromn, where
in the willingness or eagerness for theJ)oor' Indian to come from? These
‘1. M. 8. men are put on the top and thev nect like & string mund our
neck only to throttle it. That is my complaint against the I. M. 8.
For (fod’s sake, give the Indian medical men the opportunities that they
sovk. If we on this side of the House ask questions on the subject, we
are told that we nre dabbling with the military people, that the military
people ure far ahove the ordinery people who can give us only congenital
idiote—1 do not quurrel with the view that you hold, but I aimply tell
you this that, it there are any pig headed in the world, the mili-
tery poople are perhaps the most assinine; for ¢hin reason that their cals
varium in unduly thick and new ideas do not easily get into' the military
man’es brains, and, therefore, we ean find no argument to persuade him.
They simply say shat the civilian population wants a certain number, and;
therefore, the ‘military man must go to the eivil side. s there any part
of the world, is there any cowntry in the world in which the civil side
is asked to take o certdin quote of military men? That exists nowhere
in the world except in Indis. Tt is stated that. during the time of the
Eant India Company, barbers came in  the guise of surgeons snd began
to treat English people, but todey what i the position? We have got
inteligence enough, we have got qualifications enough, we have got edu-
oation enough, we bave got Indiane with qualifications who have beaten
Englistinen in their universities, and we have got men possessing quali-
fications and distinetion far shove those possessed by Englishmen who
are recruited for the I. M. 8., both in England and in Indin. Therefore,
why not give us a chance? All [ say is, you can take away vour mili-
tary wnen, but why thrust them on the civil side? Ueave the civil side
at least free. Why thrust your wilitary men on our Ministers in Local
Governments ? The Ministers are quite helpless; beeaure you send down
eight 1. M. 8. men, and the poor Minister has no other go but to take
these men and put them over the heads of the fellows who were doing
vory valuable service for ages in the Local Government. This is the
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condition to which you have reduced the medical services of this country.
: d’after having made provigion for 200 of your I. M. 8. men on the
civil side, you bave the 108 residusry men to be acoommodated in tho
civil service, and these people are never called in for military duty, they
must remain there till they die. This is the position of the medical ser-
vices in this country, this is the position of the I. M. 8. men, and these
108 residuary men are not called for service and yet they must be pro-
vided for on the civil side. Men recruited the other day on Rs. 830 are-
sent out to the front while these sinecures with Rs. 5,000 a month down-
wards to Rs. 2,500 stick to their seats. You are dumping these 108
‘_.reaidunry officers on the Local Governments. Can you, -in the name of
logic, in the name of humanity, justify this permanent imposition of 103
& men on the top of one of the most intelligent branches of science? Do
you advance science by this way, do you progress the medical profession:
by this attempt? And, in the other House, it wes seid that thess
1. M. 8. men shall stay, that the ratio shall be there, and the Local Gov-
ernments are asked in a convenient language—the reply given in the
other House was: ‘‘What can we do? The Local Governments ask for
I. M. 8. officers’’. This is a proposition most outrageous to the intelli-
gence of any Indian, because no son of India can ever say that he has not
got qualified medical men in his province and he must ask the Imperial:
Government for the dole of I. M. 8. mon from she Central Government.
It is & most mopstrous statement that has ever been made on the
floor of any House. And we are asked to believe today that all I.ocal
Governments come on bended kmees to the Imperial Government and
” beg for doles of intelligent I. M. 8. men, so that their dark province,
ignoble province may be elevated from misery and starvation! That is &
proposition which no sane man can cver agree to, and still it was made
the other dwy in the other House by the Member in charge of the port-

folio. ’
8ir, this sort of sgitation has been going on for ycars together. The
other day, when I asked a series of questions on the 1. M. 8., it was said
that the Englishmen were not coming in and their ratio was not yet filled
up, that Indians, were in larger numbers, and, therefore, their recruitment
, “oust stop. Just imagine a profession like the medical profession, and they
say: ‘“We do not get our men’’. We are many here, the qualifications of
our men, mind you, are A. 1. and no man csn question our qualifications,
our English qualifications are better than nnyboZy else could ever criticise
or think of. We have the talents, and they apply for service. And, still,
for the last so many years, you have not recruited more than about 15,
You bave recruited 95 unwilling European men to serve in this country,
men whose qualifications can never be compared with the qualifications that
we have got today. When you have got men in this country with an
amount of knowledge and skill which cannot be surpassed, I put it to you,
what is this economy that you are practising today ? You know very well
that Indian talent can be had much cheaper if you want. I can prove it
. to you that you are having themn on the most outrageous terms, you are
t having cooly labour in the I. M. 8. service, because, have you ever heard cf
temporary service in any other branch in Indis today? Is there a tem-

porary service in the I. C. 8., is there & tem service in the Finance
Department, or in any other Department the Governmeant of India ?
You have not got a service anywhere else. And not that you

have not men, because there iz an army of unemployed who, for s
tenth of wages that you are giving to your men, would always live
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apd wait at your doors for years to get jobs for a tenth of the wages, -
because unemployment is g0 keen in tﬁ! country. You could have cheap ~'
clerks, temporary clerks and not bother with pensions and time scale pro-
motion snd all that. You can have temporary clerks for 20 years or 80
years and at the end kick them out without any gratuity or pension. And
that is what you are doing in the I. M. 8. today. Because, since the War,
1,800 temporary men were taken, and out of them there are 68 men in
service permanently—45 were taken on years ago and are still hanging on.
They pay the temporary men in this way. Their contract is supposed to

be only for one year, and, at the end of it, they ask the men: '‘Are you
willing to continue, my dear fellows, for another year?'’ What can the
poor men do? They have been in the army at Quetta and in the frontier, .
they would have seen nothing but barren rocks and no patient except the ¢
military in camp. They could not have any private practice, and they
«would not go home and face starvation. Having brought them out from
their house and engaged them on cheap labour on about Rs. 300 & month,

you take them to the base camp out at Peshawar or at Quetta and keep
them for a year, and, st the end of it, you ask them if they would continue

for another year, and the poor devils have to-say: ‘“We shall continue, Sir.""
‘They continue for one year more, they coatinue the third year, they eon-
tinue the fourth year, and, at the end of five years, you again renew.
There are men who have done nine years of service at the end of which
they have not been taken in permanent service, because their service is

all temporary. In the case of I. M. 8. officers (European), if they want te

go away after five years of service, you give them gratuity, passage monoy-'_‘d
snd all sorts of things. But here is an Indian taken on balf the wages, h( -
works for the army just s any I. M. S. Officer does . . . . .

Mr. @. R. T, Tottenham (Army Secretary): May I explain that these
temporary service men receive exactly the same pay as the regular officers ?
They do not recaive half the pay. And Indian as well as British officers
«of the 1. M. 8. are eligible for gratuity after aix years.

Dr. T. 8. 8. Rajan: T remember the Honourable Member telling me the
other day that they are not entitled to any gratuity. ¥ -

Mr. G. R. T. Tottenham: Temporary officers are not entitled to gratuity,
but the regular Tndian officers are entitled to gratuity. ' '

Dr. T. 8. 8. Rajan: I am simply comparing the temporary men with the
regular meun.

[At this stage, Mr. President (The Honourable Sir Abdur Rahim)
resumed the Chair.)

Regular men at the end of five years get their gratuity. passage home,
ete., and they can go hume and settle down to a decent practice. But what
happens to our temporary men?  You say you have taken them on good
pay. What about the allowance which you give them? Do you give them
the same allowance as you give to other people? Your allowance is a good
alice which nobody can ignore. You may give a pay of Rs. 850, but there
i an allowance of Rs. 150 or so which you do not give to our temporary men.
And what sbout the gratuity which roun give after five years tn the regular
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men, and after a similar service of five years in the case of these temporary
men you ask them to go out and you do not give them anything . . . .

Mr. President (The Honourable Sir Abdur Rahim): The Honourable
Member had better address the Chair. '

Dr. T. 8. 8. Rajan: It was in reply to a question, Sir. . Therefore, I
tell you, this sort of recruitment,—eimply beeauss you could have men,
therefore you cut down their pay and treat themn as mere coolies—does
not befit any Government. Make them permanent, for God's sake alter
the blessed ratio and give us ‘something decent. Talents we have, brains
we have, we can treat not only our own countrymen, but even Englishmen
as well as we do our own.” And we have done that. ' And when we have
-done that, I ask you, why import unwilling seople, because your English
people are not very anxious to come, they do not come in in the large
numbers that you want? The mere fact that they do not come must be
ample reason for any sensible man to come out and say: “‘If you fellows,
5,000 miles away, do not come, heré is material, and I will have it."
"What prevents you from getting this available useful material in this country
which, under no canon of justice, you could refuse. Therefore, I am asking,
in all fairness to the temporary service men, do not recruit temporary men,
or at least take them into permanent service. You ask them to serve for
five years and nine years, and, after that period, no pension, no gratuity is
given to them and they have got to go back without anything. I ask you
to stop this. Take them into permanent service. If you cannot make them

ermanent, do not recruit them. On the contrary, what are you doing?

ou are still commissioning a number of people, as it is, private practitioners
to serve in the army for sny future eventuality, not on full payment, but
.on some small honorarium per year, and you put them in the army list for
emergency purposes. This sort of thing is most disgraceful. The medical
profession is a profession which is entitled to the grateful recognition of any
civilised country. We are first treined for a number of years, and we have
qualifications of eve% sort which nobody can question, and we come to serye
our own country. e do not want to treat you, at least allow us to treat
our own men, women, and children, and our own army apd our own
soldiers. Why not alter the ratio at least to that extent? Is that aaking
too much of anybody ? I put that question to you. If you concede that
economic unity and economic principles depend exactly on human life
values and that human life values depend upon the efforts of scientific men
for anything that could be done in that way, you would realise the full
value of medical men in the scale of life. If the medical science is v
all to be developed, it can never be developed in the way in which you are
handling the medical service iu this country. For instance, 1 cen tell you
a most shameful fact, shameful to confess—that in the 1, M. 8. a man,
who is nbeolutely unqualified for a particular job, is put in that job. Just
imagine a man, who is a Jecturer on Lunacy, being made a profeesor of
anatomy the next day; a man, who has never done pathology all his life
before and who is going to retire, is made a professor of pathology when
he becomes a8 Colonel. It simply means that the I. M. 8. must be kept
up to the detriment of any other medical service. This virtual class mono-
poly for a perticular class is the most outrageous institution that cen
blacken the face of any civilised country, and todsy this injustice is per-
petrated on this country year after year, and when the challenge is thrown
from the House, there comes the be y that the ratio must be
masintained. 8ir, 1 ask, whether this ratio is the sake of the men or
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the men for the sake of the rutio. Therefore, do not put the cart before
the horse. In the name of all that is good and all that is homest, and
in the name of common sense, I usk you to utilise this tremendous talent
that is lying dormant and getting wasted. 1 give you the instance of
scientific research. Here you can see the great harm which the I. M, S.
bloc is doing to the whole medical service of this country. .

Then, Bir, what T want to do more than anybtgai clse is that these
Gpy TFedidusry posts must be straightaway abolished. They bave no
7" place sand they have no justification to live there. Secondly, all
these posts which huve been imposed upon the Local Governments must be
released und the lLoeal Governments must have full freedom to employ
their own agency for medical services without any direction or dictation
from the Centrul Government. Therefore, the real transfer of the Madical
Depurtient from the Centre to the provinces must take place. Today it
is w mukebelicve. Certainly we have got some power to post a few Assist-
unt Surgeons here and there, but the direction and control of the medical
and sunitary services does vot lie in the hands of the provinces, for the
simple reuson that the 1. M. B, insist upon thrusting some of their men on
the [oval Government, even against their will.

Then, Sir, I come to the prevéntive work. Here, as I told you, any
efforts towurds prolonging life is x grent economic asset. Today millions
ar¢ dying of malaria in this country. Today Ceylon is in the grip of
malaria which has taken a toll of millions. Malaria may overtake India
any day, because we are not differently constituted from Ceylon, and what
malarin i doing in Ceylon today, it may do in India tomorrow, and what do
we find? The other day, I was told that Government are holding tons of
&:iuine. because they could not get the price for quinine. My dear Sir,

e Government were shopwallahs and bozwallaks during the days of the
East Indis Company. I never knew that Hig"Majesty’s Government today,
as represented by the Governor General and his Council, have come here
to sell quinine and that for a profit. Quinine manufactured in this country
rightly helongs to the people who are suffering from malarie and if the
Government hold large stoeks of quinine and want to sell them at a profit,
while millions of poor people are dying of malaria, I tell you it is the most
oulpable sin that you can commit against man and God. Therefore, re-
lease that quinine for the poor people free of all charges. A little charity
on the part of the Finance Member will enable the Government to release
this quinine for the sake of the suffering people who are dving of malaria
in hundreds, and remember that, if you lose millions of lives, your economio
sssct will go to the wall. Therefore, it is necessary that the life average
of our people mumt be prolonged. and. therefore, I ask you in all humanity
and in the name of charity to release that quinine for God's sake; tell the
post offices to distribute that quinine free to these poor people. Issue a
circular to all the villages that quinine which is Government property will
be given free to all people. Will the Government do it in the name of the
King's Rilver Juhilee for which the Government are making elaborate pre-
pamations in this country? I know an smswer will not be forthcoming.
8till T place my suggestion before the Government for what it is worth,

Then, there ia this question of the life killing disease prevailing in this
country. Government are particular care with to the army
in regard to the spread of ven disesses. The venereal disease is perhaps
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most prevalent in the armies, particularly in the British army, and today,
88 the result of a studied campaign against the spread of venereal diseases,
~ the srmé is brought up in security against the onalaught of venereal dis-
"eases. Every care is taken and preventive effort is made there, but what
is it that is being done about the civilian population? A stray doctor for
venereology in one of the biggest hospitals is all that is being done. People
have not been made safe from the terrific bavoc which the venereal dis-
"ease commits on the population of this country today. Where are thase
public clinics where modern nations train their nationals for the prevention
of diseases ? We do not find them anywhere here. In Geneva, there is a
makebelieve, called the League of Nations, quite an impotent body, trying
to preach ideals far beyond the capacity of the nations:that form the con-
stituent parts of the Lesgue and in that League they are doing propagande
against the spread of venereal diseases. What have the :Indian Goverdment
done with regard to that propaganda? What I would like to say is that
Government should keep their eyes open. Let them realire that it is the
individual man that goes to constitute the Indian nation. He is a real
economic asset to the country and you find his life avarage is only 23 years
a8 against the 80 and 40 that you find in Europe and this economic asset
is infinitely better than all the subterfuges that you resort to in your budget.
You want to tax salt, you want to tax incomes, pay high salaries. Thab is
all very good, but it is all waste, because you are moving in a vicious
circle. ‘8o long as the people of this country have got such & small span
of human lifd, there is no use of any economic theory or principle. What

want to do is to promote medieal research for the benefit of the poor.
That will alone give you the income on your capital outlay, and I venture
to say that even the Finance Member will not regret the money that is
spent on it. It will give him a ten fold and a fifteen fold return and he
will find that the real asset is the longevity of the people.

8ir, the only point that I want to refer to before I conclude is this.
Let it be said to our shame and ignominy as o race and as an insult to our
intelligence that today brothels are still being almost protected in almoet
all the big cities. I know there are some laws, but, in spite of that, brothels
are thriving in almoet every big city. They are a moral cancer to the
public life of any country, more 8o to & country which is so and weak
a8 Indis and which has such a low average of life. Brothels ought to be
done away with and the State today is indirectly responsible for the exist-
ence of brothels in this country. A campaign has been directed and recom-
mended by the League of Nations. That is a thing which must be taken
up at once in the interests of the economic life of this country.

Sir, I need not add anything more to the long rigmarole of grievances
that I have enumerated. Suffice it to say that the life average is the only
average that would be of any value in any economic campaign, and I put
it to the House that we must try to do our best in this cam by using
the medicdmta(l;enu which ;;e lying wl‘l“& and which are India’s for the
ssking. Will Government it, or wi ey respond to such suggestions
as we are msking on the floor of this House? But I can only put before

as reasonsble, as faithful, as true a picture as I could portray, with
the facts that I have in my possession and which I have tried to place
before this House. 8ir, if this plan of economic activity—thag life is the
fundsmental unit of economics—is tdoEted, you will find it will give us
a solution for almost all the ills which this country is suffering from todsy,
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[Dr. T. 8. 8. Bajan.]

—apart from the foreign domination and their economic supremacy to-
‘which all our interests are subservient. The medieal profession, Sir, would
heve been quite a different profession in this country, were it not for our
political subservience to the British. It is our political subservience to
‘the British that carries that stigma of inferiority, and the medical service
suffers from that political inferiority complex—not on acoount of its in-
tellectusl inferiority, as has heen proved so often, that you find medical
‘men like myself, Dr. Khan 8ahib and Dr. Deshmukh, wasting our time
discussing all these things here . . . .

An Honoursble Member: And Dr. Dalal.

Dr. T. 8. 8. Rajan: . . . . because we feel that whatever intelligence
we have and whatever services we can give, we should place those st the
disposal of this Assembly in order that our political institutions may be
strongly represented, and we have that objective far more in view than
merely claiming our just share in the medical services. We are here not
‘a8 medical men merely, but as the elected representatives of a large popu-
lation, and, while we are here, while we are contributing to the destruction
-of s foreign struoture that is eating our very vitals, consistently with that
work, we do, as members of our Party, want to place before this House the
knowledge that we possess with regard to medieal science and the medioal
profession and the handicaps from which this noble service is suffering
in this country. (Loud and Prolonged Applause.)

The Assembly then adjourned till Eleven of the Clock on Monday, the
25th March, 1988.
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